Vol. 269
No. 2

Monday,
02 December, 2025
11 Agrahayana, 1947 (Saka)

PARLIAMENTARY DEBATES

RAJYA SABHA

OFFICIAL REPORT (FLOOR VERSION)
(PART-II)

CONTENTS

Papers Laid on the Table (pages 1 - 4)
Message from Lok Sabha — Reported and Government Bill laid on the Table
The Manipur Goods and Services Tax (Second Amendment) Bill, 2025 (page 5)
Report of the Committee on Government Assurances, Rajya Sabha
— Presented (page 5)

Reports of the Department-related Parliamentary Standing Committee on
Finance — Laid on the Table (page 5)

Reports of the Department-related Parliamentary Standing Committee on
Communications and Information Technology — Laid on the Table (page 6)

Motion for Election to the Central Supervisory Board (CSB) (pages 6 - 7)

Statement by Minister —
Status of implementation of Recommendations/Observations contained in the
Thirty-second Report of the Department-related Parliamentary Standing
Committee on Consumer Affairs, Food and Public Distribution (page 7)

©
RAJYA SABHA SECRETARIAT

NEW DELHI




Matters raised with Permission—
Need for inclusion of the Preamble and a summary of the Book Annihilation of
Caste in the daily morning school assemblies in the Country (page 8 - 10)

Need to grant long pending Scheduled Tribe (ST) status to six communities of
Assam (page 11)

Concern over the present situation and ongoing unrest in Tezpur University, Assam
(page 15)

Concern over rising cases of drug abuse and its impact on youth and National
Security (pages 15 - 16)

Concern over the progress of irrigation projects in the Bundelkhand region of Uttar
Pradesh (pages 16 - 17)

Need for modernisation of Anganwadi Nutrition Kitchens to improve child and
maternal nutrition (pages 20 - 21)

Need to enable Private Sector participation in India’s nuclear energy
expansion (pages 21 - 22)

Need to establish Bhojpuri language academy in Uttar Pradesh (pages 22 - 23)

Need for a national clean air enforcement drive to address alarming air pollution in
Delhi and Visakhapatnam (pages 23 - 24)

Need to establish Central biogas/bio-CNG plants in Mayurbhanj, Odisha for clean
energy and waste management (pages 24 - 25)

Welcome to Parliamentary Delegation from Georgia (page 12)

Regarding Matters raised under Rule 267 and other issues (pages 12 —14
pages 17 — 19 and Pages 25 - 29)
Announcement by the Chair (page 29)
Government Bill — Returned

The Manipur Goods and Services Tax (Second Amendment) Bill,
2025 (pages 29 - 50)

Website : http://rajyasabha.nic.in
https://sansad.in/rs
E-mail:  rsedit-e@ sansad.nic.in

Contents Page 1



Special Mentions—
Demand for starting Vande Bharat/Rajdhani Express from Narmadapuram to
Delhi (pages 50 - 51)

Demand for inclusion of “Sanamahi” as a separate religion in the Census of
India (page 51)

Demand to confer Bharat Ratna award to Gaura Devi ji, the leader of Chipko
movement (page 52)

Need for balancing heritage preservation and tourism promotion (pages 52 - 53)

Concern over cybercrime and its profound impact on poor citizens
(pages 53 - 54)

Demand for gender-safe smart public transport for small and medium
towns (page 54)

Demand for improvement in the run timings of trains in the South Eastern Division
of Indian Railways (page 55)

Concern over rising pollution in Uttar Pradesh (pages 55 - 56)
Concern over MSME exporters affected by the US tariffs (page 56)

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -I to this Debate, published electronically on the Rajya Sabha

website under the link https ://sansad.in/rs/debates/officials ]

Contents Page 1



RAJYA SABHA
Tuesday, the 2" December, 2025/11 Agrahayana, 1947 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair

PAPERS LAID ON THE TABLE
MR. DEPUTY CHAIRMAN: Hon. Members, Papers to be laid on the Table.

Reports and Accounts (2024-25) of IREDA, New Delhi, SECI, New Delhi, NISE,
Gurugram; SSS-NIBE, Kapurthala, Punjab and NIWE, Chennai and related papers

T 31R TR Hofl HATer 4 Iy w31 (it sfiure I A15S) : 78Iey,
FRAforRad I |41 ool IR v §:-

(A) A copy each (in English and Hindi) of the following papers, under sub-

section (1) (b) of Section 394 of the Companies Act, 2013: -

(i) (a) Thirty-eighth Annual Report and Accounts of the Indian Renewable
Energy Development Agency Limited (IREDA), New Delhi, for the
year 2024-25, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India
thereon.

(b) Performance Review by Government on the working of the above
Company.
[Placed in Library. See No. L. T. 5176/18/25]

(i) (a) Annual Report and Accounts of the Solar Energy Corporation of
India Limited (SECI), New Delhi, for the year 2024-25, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b)  Review by Government on the working of the above Corporation.
[Placed in Library. See No. L. T. 5177/18/25]

(B) A copy each (in English and Hindi) of the following papers:-
(i)  (a) Annual Report and Accounts of the National Institute of Solar Energy
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[ RAJYA SABHA ]

(NISE), Gurugram, Haryana, for the year 2024-25, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L. T. 5175/18/25]

(i)  (a) Annual Report and Accounts of the Sardar Swaran Singh National
Institute of Bio-Energy (SSS-NIBE), Kapurthala, Punjab, for the year
2024-25, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L. T. 5173/18/25]

(i) (a) Annual Report and Accounts of the National Institute of Wind Energy
(NIWE), Chennai, Tamil Nadu, for the year 2024-25, together with the
Auditor's Report on the Accounts.

(b) Performance Review of the above Institute, for the year 2024-25.
[Placed in Library. See No. L. T. 5174/18/25]

. Notification of the Ministry of Finance

Il. Report and Accounts (2024-25) of SPMCIL, New Delhi

. The Forty-fifth Progress Report on the Action Taken pursuant to the
recommendations of the JPC on Stock Market Scam

T 3R TR Sotl 7Ty § oy /30 (s sfiute Al ASa): Aeley, H 0
Uehol A1e] 1 R A F{TRIT I3 AT Ueel IR Il §:-
l. A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Economic Affairs), under Section 31 of the
Securities and Exchange Board of India Act, 1992:-

(1) SEBI/LAD-NRO/GN/2025/252., dated the 5" August, 2025, publishing
the Securities and Exchange Board of India (Research Analysts)
(Amendment) Regulations, 2025.

(2) SEBI/LAD-NRO/GN/2025/253., dated the 5" August, 2025, publishing
the Securities and Exchange Board of India (Investment Advisers)

(Amendment) Regulations, 2025.
[Placed in Library. For (1) and (2); see No. L. T. 5936/18/25]

Il A copy each (in English and Hindi) of the following papers, under sub-

section (1) (b) of Section 394 of the Companies Act, 2013:-
(a) Twentieth Annual Report and Accounts of the Security Printing and
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[ 25 December, 2025 ] 3

Minting Corporation of India Limited (SPMCIL), New Delhi, for the year
2024-25, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L. T. 5061/18/25]

. A copy (in English and Hindi) of the Forty-fifth Progress Report on the Action
Taken pursuant to the recommendations of the Joint Parliamentary Committee

(JPC) on Stock Market Scam and matters relating thereto, (December, 2025).
[Placed in Library. See No. L. T. 5062/18/25]

Reports and Accounts (2024-25) of the SCL, Chennai; the Mumbai Port Authority,
Mumbai; MPA, Mormugao, Goa; the Mumbai Port Authority Pension Fund Trust
Mumbai and related papers
THE MINISTER OF STATE IN THE MINISTRY OF PORTS, SHIPPING AND
WATERWAYS ( SHRI SHANTANU THAKUR): Sir, | lay on the Table:—

(A) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-

(a) Twentieth Annual Report and Accounts of the Sethusamudram
Corporation Limited (SCL), Chennai, Tamil Nadu, for the year 2024-25,
together with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L. T. 5224/18/25]

(B) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 44 of the Major Port Authorities Act, 2021:-
(i) (a) 146™ Annual Administration Report of the Mumbai Port Authority,
Mumbai, Maharashtra, for the year 2024-25.
(b) Annual Accounts of the Mumbai Port Authority, Mumbai,
Maharashtra, for the year 2024-25 and the Audit Report thereon.
(c) Review by Government on the working of the above Authority.

(d) Review by Government of the Annual Accounts of the above Authority.
[Placed in Library. See No. L. T. 5231/18/25]

(i) (a) Annual Administration Report of the Mormugao Port Authority (MPA),
Mormugao, Goa, for the year 2024-25.
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[ RAJYA SABHA ]

(b) Annual Accounts of the Mormugao Port Authority (MPA), Mormugao,
Goa, for the year 2024-25, and the Audit Report thereon.
(c) Review by Government on the working of the above Authority.

(d) Review by Government of the Annual Accounts of the above Authority.
[Placed in Library. See No. L. T. 5230/18/25]

(i) (a) Administration Report and Accounts of the Mumbai Port Authority
Pension Fund Trust, Mumbai, Maharashtra, for the year 2024-25,
together with the Auditor's Report on the Accounts.

(b) Review by Government of the Annual Accounts of the above Trust.
[Placed in Library. See No. L. T. 5509/18/25]

Reports and Accounts (2024-25) of CWC, New Delhi; WDRA, New Delhi and
related papers

IUHIThT AHel, e 3R Aol R F37e 9 g #2301 (it foege
SIS FIUfOr) : Heley, H FfTRad U3 q4T uee UR Il §:-
(i) A copy each (in English and Hindi) of the following papers, under sub-
section (11) of Section 31 of the Warehousing Corporation Act, 1962: -
(a) Sixty-eighth Annual Report and Accounts of the Central Warehousing
Corporation (CWC), New Delhi, for the year 2024-25, together with  the
Auditor's Report on the Accounts and the comments of the Comptroller

and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L. T. 5197/18/25]

(i) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 39 and sub-section (4) of Section 38 of the Warehousing
(Development and Regulation) Act, 2007 :-

(a) Annual Report and Accounts of the Warehousing Development and

Regulatory Authority (WDRA), New Delhi, for the year 2024-25, together
with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L. T. 5196/18/25]
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[ 25 December, 2025 ] 5

MESSAGE FROM LOK SABHA

SECRETARY-GENERAL: Sir, with your kind permission, | rise to report that the Lok
Sabha at its sitting held on the 1% December, 2025 passed the Manipur Goods and
Services Tax (Second Amendment) Bill, 2025. The Speaker has certified that the
Bill is a Money Bill.

| lay a copy of the said Bill on the Table.

REPORT OF COMMITTEE ON GOVERNMENT ASSURANCES, RAJYA SABHA

DR. M. THAMBIDURAI (Tamil Nadu): Sir, | rise to present the Seventy Ninth

Report (in English and Hindi) of the Committee on Government Assurances,
Rajya Sabha.

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON FINANCE

SHRI YERRAM VENKATA SUBBA REDDY (Andhra Pradesh): Sir, | lay on the
Table, a copy each (in English and Hindi) of the following Reports of the
Department-related Parliamentary Standing Committee on Finance:-

(i) Twenty-seventh Report of the Committee on ‘Performance review of
National Statistical Commission (NSC)’ pertaining to the Ministry of
Statistics and Programme Implementation; and

(ii) Twenty-eighth Report of the Committee on ‘Review of working of
Insolvency and Bankruptcy Code and Emerging Issues’ pertaining to the
Ministry of Corporate Affairs.
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REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COMMUNICATIONS AND INFORMATION
TECHNOLOGY

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | lay on the Table, a copy
each (in English and Hindi) of the following Reports ™ of the Department-related
Parliamentary Standing Committee on Communications and Information
Technology (2024-25):-
(i) Twenty-first Report of the Committee on ‘Impact of Information
Technology Agreement in the new age’ pertaining to the Ministry of
Electronics and Information Technology; and
(i) Twenty-second Report of the Committee on ‘Review of mechanism
to curb Fake News’ pertaining to the Ministry of Information and
Broadcasting.

MR. CHAIRMAN: Today is Leader of the House, Jagat Prakash Naddaji’s, birthday.
On behalf of all of us, we are wishing him a very long and healthy life. Many many
happy returns of the day, Naddaji!

Now, Shri Jagat Prakash Nadda to move a motion for election of one woman
Member to the Central Supervisory Board.

MOTION FOR ELECTION TO CENTRAL SUPERVISORY BOARD (CSB)

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (SHRI JAGAT PRASAD NADDA): Sir, | rise to
move the following Motion:-

“That in pursuance of Section 7(2)(f) read with Section 8(1)(a) of the Pre-
Conception and Pre-Natal Diagnostic Techniques (Prohibition of Sex

" The Report was presented to Hon'ble Speaker on 4™ October, 2025 under Direction 71 A (1) of the

Directions by the Speaker, Lok Sabha when the House was not in Session and the Speaker was
pleased to order the printing, publication and circulation of the Report under Rule 280 of the Rules
of Procedure and Conduct of Business in Lok Sabha.
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Seleotion) Act, 1994, this House do proceed to elect, in the manner as
directed by the Chairman, one woman Member from amongst the Members
of the House to be a member of the Central Supervisory Board, constituted
under the said Act."

The question was put and the motion was adopted.

STATEMENT BY MINISTER

Status of implementation of Recommendations/Observations contained in the Thirty-
second Report of the Department-related Parliamentary Standing Committee on
Consumer Affairs, Food and Public Distribution

SYHIRHT AT @1 3R AT faavor @3rea § e w3t (sftedt e
SR Fi9Rm): T8Iy ,H  SUYRHT 919, GTe IR Irdvif~e faavor 93Tery
(@1 3R FASI T faavor fGumT) & |&ied 'wRa d A1 ST - U FHiel’ &
e H foumT- e fera SuMRhT 71, WTeT 3R ATaotd faaeor deef ey wmi
JfI( FFEdl dieadr) & dxiad gfided § sidfde RwTRen /SgRkedl &
DHIATTY B (RIfT & e H awhed FHT Uedl IR I gl

[Placed in Library. See No. L. T. 5196/18/25]

MR. CHAIRMAN: Hon. Members, 21 notices have been received today on five
different subjects under Rule 267. Since none of these notices received today are in
adherence to the requirement of the rules and directions imparted by the Chair on 8"
December, 2022 and 19" December, 2022, | am not admitting any of these
notices. ...(Interruptions)...

SHRI JAIRAM RAMESH (Karanataka): Sir, what are the subjects? ...(Interruptions)...

MR. CHAIRMAN: Now, ‘Matters raised with Permission of the Chair’ — Prof. Manoj
Kumar Jha. ...(Interruptions)..
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MATTERS RAISED WITH PERMISSION

Need for inclusion of the Preamble and a Summary of the Book Annihilation of Caste
in the daily morning school assemblies in the Country

Al W\ AR o ([98R): AR 94afd Aeled, H 3Tdd J1e¥ | Udb Jgcqqul
o BT 3R TUDRT & NPT HRAT ATl g1 AHINT HBIqd, HIBIA T8l o, B Al
§ e aredl gl ...(FaUM).

MR. CHAIRMAN: Go back to your seats. ...(/nterrupt/ons)... No, no; not in the Well.
You may go back to your seats. ...(Interruptions).. No, no; this is not correct. If you
get into the Well of the House, | am not going to heed anything from you. None will
be... ..(Interruptions)... No, not at all. | am not going to encourage anybody who is
getting into the Well. ...(Interruptions)...

W. "] PAR S S QA H TS S BT &, H =g fob T faenmerali 1 prayer §
Preamble and ‘Annihilation of Caste’ I summarized version YTl ST ...(TIETH)...
MU SAIIY gl SIY, difd FHdT, FHT 3R §gcd U |G &, (59 H1di Bl
AN qh Ig a1 AT ..(FLT)...

MR. CHAIRMAN: Nothing will go on record except the speech of Prof. Manoj Jha.
..(Interruptions)..

. A PR S AESISY, SN WG H SRS 95 &) NI WIBR H {h 9 9 H
AHIRNTS HIEe, 9 SR T BT qTd 9 GATH IR R & .(HGEH)...

MR. CHAIRMAN: You may all be seated. If you all sit, then, | would call you.
(/m‘erru,oz‘/ons)... Ask him to go there. This way | am not going to allow. If you all go
back, | would give a chance. When you are shouting, how can | give a chance? No,
not at all. ..(/Interruptions)...

. 7EIT ARSI AR G AB IS, H S 1 B 310Y I8 TRIY Bl
f ‘Anninilation of Caste’ ST 94T TR SI. YFRTT IFETSHI DI one of the best
writings &, S®! ST 1RTI ..(FEH)...  Rifdh ARDRI Y&l bl W I8 IS I
6 84 9 d FHAT SR I WU 81 B3, 99 ddb d9gd qiehel sl
.(TaLT)...
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MR. CHAIRMAN: You cannot take the House for granted. ..(Interruptions).. No!
Nothing will go on record except his speech. ...(/m‘errupt/ons)...

ol WEST PAR S SH ST H Sfel [dedidenardl, Helfaenerd iR faeeri | S
\icth\?ﬁ & 3T -7 hal %, Iq ‘Tlﬁﬂ ¥ Preamble and ‘Annihilation of Caste’ ERl
SHI &7 summarized version @l d& Tgamal SIQl I8 fmddl off grefHr & dgaR
BT ..(IET)...

MR. CHAIRMAN: You are not in a position to take your people to their seats, why are
you shouting? ...(/nterrupt/ons)... What right do you have? Every time you are
shouting like this. ...(Interruptions)...

O HEIT AR S 379 AT Y I8 JRIY fUTE g1 WRI I1d 2RI H G B
TS, SATTY eI R A qiet BT HIT (ST SY| ..(TILT)...

MR. CHAIRMAN: The hon. Member, Dr. Fauzia Khan (Maharashtra), has
associated herself with the matter raised by hon. Member, Prof. Manoj Kumar Jha.
..(Interruptions)... | am not going to allow this indiscipline. ...(Interruptions)... 1 am not
at all going to allow indiscipline. You are always denying the rights of individual
Members. That cannot be encouraged. Now, Dr. Ashok Kumar
Mittal. ...(Interruptions)...

S1. 3PNe HUR A (UST9): [HIUly HEIGd, MU 9gd-agd ggaia | 3Tl §
S BT LT U AUl §8 B 3R [ argdn g1 .. (agm)...

MR. CHAIRMAN: Shri Ajit Kumar Bhuyan. .. (/nz‘errupz‘/ons)... Nothing will go on
record except what Shri Ajit Kumar Bhuyan speaks. ...(/m‘errupz‘/ons)... The next
speaker is Dr. Fauzia Khan. ...(Interruptions)..

DR. FAUZIA KHAN (Maharashtra): Sir, the House is not in order.
...(Interruptions)... The House is not in order.

MR. CHAIRMAN: Do you want to speak or not? You tell me. ...(Interruptions)...

DR. FAUZIA KHAN: Sir, | cannot. ...(Interruptions)...

" Not recorded.
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MR. CHAIRMAN: Why are you worried about them? ...(Interruptions)...

DR. FAUZIA KHAN: | cannot. ...(Interruptions)... *

MR. CHAIRMAN: You address me. ...(Interruptions)... No; if you want to speak on
the subject, you speak. Otherwise, | am going to call the next speaker.
...(Interruptions)... | am not going to listen to you other than the subject.
...(Interruptions)...

DR. FAUZIA KHAN: Sir, kindly listen. ...(Interruptions)...

MR. CHAIRMAN: No; Dr. V. Sivadasan.

DR.V.SIVADASAN (Kerala): Respected Sir, my topic is the attack of wild animals.™
...(Interruptions)...

MR. CHAIRMAN: No ! ...(Interruptions)...

DR. V. SIVADASAN: Sir, this is the topic. ...(Interruptions)...

MR. CHAIRMAN:  Nothing will go on record other than the subject.
...(Interruptions)... | am going to call the next Member. If you do not want to speak
on the subject, | am going to call the other Member. ...(Interruptions)... You stick to
your subject. Otherwise, | am not going to allow you to speak. ...(Interruptions)...
Nothing will go on record other than the subject. If you want to speak, you speak on
the subject. Otherwise, | am going to call the next speaker. ...(/nterrupt/ons)...

DR. V. SIVADASAN: Sir, | am asking you. ...(Interruptions)...

MR. CHAIRMAN: Not at all. ...(Interruptions)...

DR. V. SIVADASAN: Attack of wild animals is my topic. ...(/nterruptions)...

MR. CHAIRMAN': If you want to speak, speak on the subject. | am giving you the last

chance. ...(/m‘errupz‘/ons)... You speak on the subject; otherwise, | am calling the
next speaker. ...(Interruptions)...
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DR. V. SIVADASAN: Sir, wild animal attack is serious. ...(Interruptions)...
MR. CHAIRMAN: Shri Birendra Prasad Baishya. ...(Interruptions)...

Need to grant long-pending Scheduled Tribe (ST) status to six communities of Assam
SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | rise here today on behalf of the
people of Assam, on behalf of my Party, Assam Gana Parishad, and my Party
President, Atul Bora, supporting demand by the six communities of Assam -- Tai,
Ahoms, Moran, Matak, Chutia, Khoch-Rajoongshi and the Tea Tribes.
...(Interruptions)... They are demanding to grant them Scheduled Tribe status in
Assam. These six communities are indigenous tribes of Assam and they are sons of
the soil. ...(/m‘errupz‘/ons)... Their demand is justified. So, | am supporting their
demand and | would like to request to grant ST status to these six communities of
Assam. ...(/m‘errupz‘/ons)... In the year 1968, when India was ruled by the British
Government, the then British Government described them in the Gazette Notification
as tribal communities. Similarly, Simon Commission also recommended and granted
them tribal status. ...(/m‘errupz‘/ons)... For these six communities of Assam, namely,
Tai, Ahoms, Moran, Matak, Chutia, Khoch-Rajbongshi and the Tea Tribes, their
demand is very justified and is a genuine demand. ...(Interruptions)...

MR. CHAIRMAN: Please conclude.

SHRI BIRENDRA PRASAD BAISHYA: They fulfil all the criteria to get the ST status,
but it depends upon the willingness of the Government. Everything depends on the
Government. ... (Interruptions)... So, | humbly request the Government to grant the
ST status to these six communities of Assam - Tai Ahom, Moran, Matak, Chutia,
Koch-Rajbongshi and Tea Tribes. They should get the tribal status.
...(/nterrupt/ons)... | hope and | believe that the Government will bring the Bill in the
present Session itself.

MR. CHAIRMAN: Please conclude.

SHRI BIRENDRA PRASAD BAISHYA: | hope this Bill will be passed and these six
communities will get the ST status. Thank you, Sir.
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WELCOME TO PARLIAMENTARY DELEGATION FROM GEORGIA

MR. CHAIRMAN:  Hon. Members, on behalf of this august House, | have great
pleasure in welcoming His Excellency Mr. Shalva Papuashvili, Chairman of the
Parliament of Georgia and the Members of the Parliamentary Delegation who are on a
visit to India as our honoured guests. ...(Interruptions)...

A Parliamentary Delegation has come. Please go back to your
seats. ...(Interruptions)... | am calling him. Let me complete the welcome remarks
for them. You ask all your Members to sit down. | am going to call...(/m‘errupz‘/ons)...
A delegation has come. We are welcoming them. A delegation from Georgia has
come. Let me complete this. ...(Interruptions)...

The Chairman of the Parliament and the Members of the Parliamentary
Delegation are on a visit to India as our honoured guests. We have strong bilateral
relations with Georgia. The visit of Georgia’s Parliamentary Delegation will further
strengthen our bilateral relations.

The Parliamentary Delegation arrived in Delhi from Georgia on Monday, the 1%
December, 2025. They are now seated in the Special Box. They are scheduled to
meet/call on various dignitaries Delhi. Besides Delhi, they will also visit Agra before
their departure from India. We wish them a pleasant and fruitful stay in our country.
Through them, we convey our greetings and best wishes to the Members of
Parliament, the Government and the friendly people of Georgia.

REGARDING MATTERS RAISED UNDER RULE 267 AND OTHER ISSUES
MR. CHAIRMAN: Now, Shri Tiruchi Siva. ... (Interruptions)...
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | have a point of order.

MR. CHAIRMAN: When there is so much of disturbance, what point of order can be
taken up? No point of order can be taken up. ...(Interruptions)...

SHRI TIRUCHI SIVA: That is why, | want to raise ... (Interruptions)...

MR. CHAIRMAN: No; you have to speak on the subject. Otherwise, | am going to
give the chance to the next Member. ...(/m‘errupz‘/ons)... Your own people are
shouting here. ...(Interruptions)...
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SHRI TIRUCHI SIVA: Sir, | am on a point of order.

MR. CHAIRMAN:  You tell me very clearly whether you want to speak on the subject
or not.

SHRI TIRUCHI SIVA: | want to speak, but before that, we need an explanation.

MR. CHAIRMAN: How can | allow a point of order when everybody is
shouting? ... (Interruptions)... There is no point of order. When there is no order,
then, what is the use of taking a point of order? ...(/m‘errupz‘/ons)... Let everybody
go to their seats, sit there and, then, | can allow.

SHRI TIRUCHI SIVA: They are going to their seats.

MR. CHAIRMAN: Hon. Member, | will tell you one thing. Nobody can take the House
for granted. Everybody should go by the norms of the House. ...(Interruptions)...

SHRI TIRUCHI SIVA: Everybody has to go by the rules.
MR. CHAIRMAN: Yes! But then, under which rule are you occupying the Well ?
SHRI TIRUCHI SIVA: They have gone back. All of them have gone back.

MR. CHAIRMAN: Let them go back to their seats and sit. Otherwise, you have to
read in din. ...(Interruptions)...

SHRI TIRUCHI SIVA:  Mr. Chairman, Sir, all are in their respective seats.
...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Telangana): The LoP should be permitted to
speak. ... (Interruptions)...

MR. CHAIRMAN: | will give a chance to everyone, provided you are in order.
SHRI TIRUCHI SIVA: Now, they are in order.

MR. CHAIRMAN: Yes, go ahead.

SHRI TIRUCHI SIVA: Sir, we have come here to speak only. ..(Interruptions)...

Contents Page t



14

[ RAJYA SABHA ]

SHRI SANJAY SINGH (National Capital Territory of Delhi): Sir, now, they are
disturbing. ..(Interruptions)... Now, they are disturbing.

SHRI TIRUCHI SIVA: Sir, this side of the House is in order.

MR. CHAIRMAN: Okay! You tell me the rule under which you want to speak.
..(Interruptions)..

SHRI TIRUCHI SIVA: Mr. Chairman, Sir, this side of the House is in order.
..(Interruptions)..

MR. CHAIRMAN: | will come to you later. ..(Interruptions).. Please sit
down. ..(Interruptions).. Mr. Siva, what is your point of order?

SHRI TIRUCHI SIVA:  Sir, it is under Rule 239, which says, “When, for the purposes of
explanation during discussion or for any other sufficient reason, any member has
occasion to ask a question under the consideration of the Council, he shall ask the
question through the Chairman.” Sir, | have a simple question. We all gave the
notice under Rule 267 but you dispensed with them and you did not even tell the
reasons as to why you dispensed with them. ...(Interruptions)...

MR. CHAIRMAN: The reason has been read out by me in my answer
itself. ...(Interruptions)... | am rejecting it. | have told you the reasons.

SHRI TIRUCHI SIVA: At least, we should know the reasons.
MR. CHAIRMAN: There is no point of order. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, please allow  the Leader of the
Opposition. ...(Interruptions)..

MR. CHAIRMAN: There is no point of order. ...(Interruptions)...

S} o FR1g . IReR IaT I R URTIET 872 ... (SHadH). .

MR. CHAIRMAN: Now, Shri Ajit Kumar Bhuyan.
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MATTERS RAISED WITH PERMISSION—Contd.
Concern over the present situation and ongoing unrest in Tejpur University, Assam

SHRI AJIT KUMAR BHUYAN (Assam): Respected Chairman, Sir, | would like to draw
your attention towards the prevailing situation in Tejpur University, Assam. Sir, it is a
Central University established by an Act of Parliament in the year 1994. lts
establishment is considered to be one of the outcomes of Assam Accord signed in
1985. ..(Interruptions)... For the last two months, the University has been witnessing
dharnas and protests against some omissions and commissions on the part of the
university’s authority. The Vice-Chancellor is not in the university campus for around
two months and the students are staging dharnas and protests but no sincere
attempt has been made to resolve the impasse. ..(Interruptions)... Several facts and
information surface in the public domain regarding irregularities and corruption which
have taken place under the direct and tacit approval of the authorities. The Vice-
Chancellor cannot escape the responsibility simply by keeping away from the
university campus. The need of the hour is to bring back the educational atmosphere
to normalcy. ..(Interruptions)..  For one individual, the highest temple of learning
cannot be allowed to suffer. The Government should be cautious in the matter of
appointment of Vice-Chancellor and any extraneous consideration should not be
pursued in approving or appointing the VC. ...(Interruptions)...

While expressing my anguish over the matter, | request the hon. Minister of
Education to step in, take appropriate action and restore congenial atmosphere in the
university. Thank you.

MR. CHAIRMAN: The hon. Member, Shri Javed Ali Khan (Uttar Pradesh), associated
himself with the Zero Hour mention raised by the hon. Member, Shri Ajit Kumar
Bhuyan.

Concern over rising cases of drug abuse and its impact on youth and
National Security

DR. K. LAXMAN (Uttar Pradesh): Sir, | rise today to express deep concern over the
rising tide of drug abuse in India, which poses a grave threat to our youth, our public
health and even our internal security. ...(/m‘errupz‘/ons)... While the Government of
India has taken commendable steps through the National Action Plan for Drug
Demand Reduction and by strengthening the Narcotics Control Bureau and

Contents Page t



16

[ RAJYA SABHA ]

enforcement agencies, the scale of the crisis today requires even more urgent and
targeted intervention. According to conservative estimates by the United Nations, 13
per cent of drug abuse victims in India are under the age of 20. ..(Interruptions)..
This is such an alarming situation in the country that almost all the States and most of
the Districts are affected. A staggering 100 million people in India are currently
affected by substance addiction and drug consumption has risen by 70 per cent over
the past eight years. The Ministry of Social Justice and Empowerment previously
reported that there are nearly 31 million cannabis users, 24 million opioid users and
7.7 million inhalant users in the country. ...(/nterru,oz‘/ons)... Sir, the problem is not
merely medical; it is often social and structural, usually tied to unemployment,
violence and exploitation. Even the celebrities in the country are also victim of drug
abuse. Social scientists have warned that adolescent addiction is becoming endemic
in pockets of vulnerability, and drug abuse is increasingly linked to the rise in violent
and economic crimes. ...(Interruptions).. Through you, Sir, | urge the Government to
expand rehabilitation centres in high-risk districts, launch de-addiction and
awareness campaigns in schools and colleges, strengthen coordination between
enforcement, health and social agencies. ..(Interruptions).. Crack down on drug
peddlers, especially those who target educational institutions, youths and students,
targeting Indian youth. Let us act before this silent epidemic robs us of our nation’s
future. Thank you, Sir.

MR. CHAIRMAN: Shri Baburam Nishad.

Concern over the progress of irrigation projects in the Bundelkhand region of
Uttar Pradesh

s A I e (SR YSw): AR [Tt S, Wﬁ?«ﬂTmﬁWEﬁWa@
ffﬁﬁ?ﬁfrﬁw%l ...(FI)... A1 @0 @ $B 3T e Fad €, 1R &7 it
& 1 Uep [ 91 DI 980 g9 a1 8cll 2| I8 YRR 811 81 ... (FagH)....
HBIgd, IR YUY 15T B BRI §aoids oid G A U1 &I HHT I Sl
<El, 981 & Wd-WIeT dRTT BId I8 3R Hed d Urel-URi Y Hefl 3= T Bl
BId T2, T TRIG-T541 BT il 819 &1 S1a1 $H3 arali &I 7@l | ari T8l STl
...(TAYT)... JSIORI Bl U ISTHR] b BT BISHR B BT b [oIQ U AT b
oy et g 7 BRAT gl o, R gUiv AR R 7 U YRERT B T BT Tl
U PR W Blg & Tl (&1l ... (FIH)... I8 &l = AlG] Sff DI TR
g, T 89R r=Tardmell 3R T8l & arR H |ral iR o &1 Sy«

greed ol
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H 3TS1 §9 e H oS &5 DI ST Bl AR A QT P IR JG H3
TE TS AIGT ST BT gIdTE RTh B &b ol GST g1 ¢ ... (e )... o av
SN T4 UL H3] URH Sgd 4l ce [eR arsiu) Sit &l |idl SR & Hib W,
U #3157 X% AT Sl 7 JaolE &3 Bl ST Dl bl -daal Aal Sirel aRATSTT
DI A &1 Al L. (FAUH)... $HD TSl A ISl St B ARBR T STl - e
AT BT TURAT | FHIET BRAT Yo (AT AT, WA 2004 & d18 I8 GRIBR
IR &I TN ... (AT, .. BT AIG] ARBR 319 I R DI AT Bl SIS &
B P I < BT 8 3R M w9 9 H1-9dd1 ford IRATSHT STes 8l AIdhR 8
arelt 2, S geaide &7 3 WG 3R GETell & Y §R @lel|

HBIGY, WIRA WRBR -1 99 2021 H 35,000 BRIS BUY DI STHT AT H -
STeT STEl SISl URATSTHT & HIRIFGIT Bl Ho)l & 81 39 Sia-arisl aRIISHT &l
Ty 2030 b YRT DR DI GRBSHT D 5 &, TG BT 14 2026 A AT T
81 ST Sl 11 |Idil Bl WIRd & S8t | STel JRafT 31k HRE & Udh 7qdqd
S & WY H AG [HIT S JUIY FREBR 7 STod-Hadl ITRa1Idl bl =
fIHTT & < gic AT o1, Afh I8 gHR gREe vuTH H3l TR HIGl Sl 3 WRBR
oft, T 0 THT BT FHTHTH BRA & U 3Tl I ST Ih HATTT T TS+ T
3R Ugell IR 8 B H 7Tl ¥ STl SUA] BRI b ol Ueh I AR B1 B30T gs
gl ...(Fag™)...

REGARDING MATTERS RAISED UNDER RULE 267 AND OTHER ISSUES- Contd.

MR. CHAIRMAN: The Leader of the Opposition. Please be brief and express your
concern.

fuer & S o aferera @=) @ TR, 319 2 5 9T T 7, 39 forg § e
TIAIE BRAT gl AT BHT el 267 $ A”E Sl AlfeH AT 8, IHBT I£¥T R &,
Feolde T B IR DIF-HIF 4 de il 7 Aifed fay 8, 396 91 iR Feotde g1
IeV| IJg WURT B 81 99 fob farel 8199 § 19 adjournment motion f&am SITaT &,
a9 U1 B 987 R fhar e ® 3R el wR Y fham Ser o, offh suddenly RN
‘E_ﬁ g - IS 31T T8l 81 | do not want to embarrass you because today is the first
day of working. You try to see everywhere. Earlier, they used to see only one side -

Nadda saheb’s. Now you are looking only at the Table and you are not looking at us.

MR. CHAIRMAN: What do | have to see? Do you want me to see all the people in
the well? That is what | have to see!
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SHRI MALLIKARJUN KHARGE: Yes.

MR. CHAIRMAN: That | am not going to see. You are a very senior leader. When
the House is in order, | will listen to everyone. When the House is not in order, how
can a Chairperson listen to everyone?  ..(Interruptions).. What to listen?
..(Interruptions )... You are speaking. | am listening now.

# AfeThA @A IR, BIS Bl TSR | AT 3YHT BH 2, WRDR Hl M &,
THARI B 81 &l §H Sl Heolde 3D AR G & ... (TaHM). ..

MR. CHAIRMAN: Yesterday, you raised some points. Immediately, | asked the
Parliamentary Affairs Minister to respond. He responded. He wants some time. But
you are not agreeing to it.

SHRI MALLIKARJUN KHARGE: No! He evaded. ...(/nterrupt/ons)... Sir, you allow
us.

MR. CHAIRMAN: Yesterday, the Parliamentary Affairs Minister ...(Interruptions)...
Please! Yesterday, the Parliamentary Affairs Minister responded positively. He seeks
some time to answer to your request. We should give that to him. ...(Interruptions)..

SHRI MALLIKARJUN KHARGE: Sir, these are urgent matters. People are dying. SIR
is taking place rapidly. Nearly 12-13 people have died. These are BLOs.
..(Interruptions )... Some 28 people have died. ..(Interruptions).. Sir, this is an
urgent matter to save democracy.

MR. CHAIRMAN: You have said that. | will ask the Government to respond.

SHRI MALLIKARJUN KHARGE: | want the discussion to take place now in the
interest of democracy, in the interest of citizens and in the interest of our country.
| request you to do that.

MR. CHAIRMAN: Please take your seat. | will ask the Government.

SHRI MALLIKARJUN KHARGE: Sir, you should allow the discussion. Our Members
are ready. We will definitely cooperate with you. We do not want to say anything
else. Kindly allow it. We will keep quiet. And we will speak one by one.

MR. CHAIRMAN: Do you want to respond ?
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THE LEADER OF THE HOUSE (SHRI JAGAT PRAKASH NADDA): Sir, the Leader of
the Opposition has raised the question of discussion and about Rule 267. Yesterday,
the Parliamentary Affairs Minister had said that we would come back. Today, | am
told by the Parliamentary Affairs Minister that very soon a meeting is going to take
place with the Opposition Leaders and, accordingly, we will decide.
(/nz‘erru,oz‘/ons)... That the Parliamentary Affairs Minister will tell.

MR. CHAIRMAN: Do you want to respond, Rijiju ji?

THE MINISTER OF PARLIAMENTARY AFFAIR; AND THE MINISTER OF MINORITY
AFFAIRS (SHRI KIREN RIJIJU):  Sir, yesterday, what | said was, please do not put
condition of timeline on anything. ...(Interruptions)... STl ST, 3MMYHT JATarS] H dgd
SR B My only limited request is that | am going to engage with the leaders of
different Opposition parties. It may be formally or informally but, ultimately, it would
come to you formally once we start the process of some consultation.
...(Interruptions)... Now, the problem starts when you start questioning the time.
...(Interruptions)... Everything cannot be mechanical. In parliamentary democracy,
we have to engage in dialogue. ...(Interruptions)... We have to engage in
discussion. ...(Interruptions)... There are many issues in the country. You should not
undermine one issue and take up another issue. All the issues are important.

...(Interruptions)... <RI, Y ART FATG &1 ST U &, ST MY R gy T8
BT § 31X 3T AT J&I G H Ml &, I8 [epd SId 81 5l ...(FaeH)...
Alhcs H GATd BT RICHIH STl & dId H Il 2l ...(FagH)... 891 dol I Rade
3 fop fovm IR fHar a1 8, 89 o 9df & fov IR 8, ofes Udh IR &8
3MaRe wY I e a1 IRy ! ..(ae )... I TgH & IR H ded o (b ) garen
o5 g I BT AT DI TIBT 98] BT B ...(FILT)...

MR. CHAIRMAN: You please go back to your seats. ...(Interruptions)... The Minister
has agreed to discuss it with Opposition leaders. Let it happen in the evening or
tomorrow. ...(Interruptions)... Let them come back to us. Till that time, we would
proceed with the Listed Business. ...(Interruptions)... Shrimati Renuka Chowdhury;
not present. ...(Interruptions)... Shrimati Rekha Sharma. ...(/Interruptions)...
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MATTERS RAISED WITH PERMISSION—Contd.

Need for modernisation of Anganwadi Nutrition Kitchens to improve child and
maternal nutrition

SHRIMATI REKHA SHARMA (Haryana): Mr. Chairman, Sir, | rise to bring before this
House an issue that affects the earliest and the most crucial stage of a child’s life.
...(Interruptions)... While the Anganwadi network is one of India’s proudest social
welfare achievements, the infrastructure, especially nutrition kitchens, requires
modernisation to meet today’s needs. ...(/nz‘errupz‘/ons)... Sir, | humbly propose a
national programme for modernizing Anganwadi nutrition kitchens with the following
components. For modern kitchen infrastructure, | request consideration for stainless-
steel utensils and food-storage units; clean preparation counters; safe drinking water
units; and, exhaust systems for ventilation. ...(/nterrupt/ons)... Millet-based nutrition
menu is very important. While many States are following this, we need to follow it in
other States also. We need to give millet-based porridge, ragi laddoos, bajra khichdi
and seasonal nutrient-rich snacks to the children. This will improve protein, fiber and
micro-nutrient intake among children. ...(Interruptions)...

Sir, there is a need for integration of Self-Help Groups. This work is very, very
important. Women-led SHGs are already doing remarkable work in food processing.
They may be encouraged to manage fresh food preparation, supply chains and
quality checks. ...(Interruptions)... Odisha and Telangana have shown how SHG-
led kitchens improve nutrition delivery and strengthen local women’s income. Digital
monitoring and growth tracking is happening in Anganwadi workers but we need to
strengthen the system. Sir, by using simple mobile-based tools, child weight and
height can be recorded, attendance can be tracked, supply logs can be digitalized
and nutrition gaps can be quickly identified. This would ensure accountability and
data-driven action. .. (/nterrupz‘/ons)... Supplementary nutrition for high-risk mothers
should be taken up. Pregnant women with anemia, low-BMI or high-risk
pregnancies should be given: special take-home rations, iron-folic acid fortified foods
and weekly monitoring at anganwadi centres should happen. .. (/nterrupt/ons)... Early
childhood nutrition determines a child’s cognitive ability, health outcomes and future
productivity. Investing in  anganwadi modernization is not expenditure...
..(Interruptions)..

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by Shrimati Rekha Sharma : Shri Sat Paul Sharma (Jammu &
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Kashmir), Dr. Kavita Patidar (Madhya Pradesh), Dr. Fauzia Khan (Maharashtra) and
Shri Sujeet Kumar (Odisha).

MR. CHAIRMAN: Now, Shri Kartikeya Sharma.
Need to Enable Private Sector participation in India’s nuclear energy expansion

SHRI KARTIKEYA SHARMA (Haryana): Sir, | rise to speak on a matter of urgent
national importance. ...(Interruptions).. At the time of our Independence, Churchill
said and believed that India would splinter under its own weight and not sustain
orderly governance or modern scientific progress. ... ( /nz‘errupz‘/ons)... Today, the very
nation, they doubted, leads the missions to Moon and advances one of the world’s
most ambitious indigenous nuclear energy programmes. | would, definitely, want to
quote Poet Igbal who said: “Civilizations far older and far richer disappeared, but
India endures because there is something in this soil that refuses to be erased.”
...(/m‘errupz‘/ons)... It was the resolve of our pioneering scientists like Dr. Vikram
Sarabhai, Dr. Homi Bhabha and many others that laid the foundations of scientific
rigour and scientific self-reliance in India. Our path was never easy. The Western
world denied us critical technologies; we were isolated and forced to build our own
capabilities but we did not stop. ..(Interruptions).. From carrying rocket parts on
bullock carts in Thumba, to becoming the first country to land on the lunar South
Pole; from Aryabhata to India’s first human spaceflight mission Gaganyaan, we have
come a long way. ..(Interruptions)...

MR. CHAIRMAN: You take them to their seats. ..(Interruptions).. No, noj; if you
want, you can take them to their seats. You cannot take this House for granted. |
am not going to allow it. ...(Interruptions)...

SHRI KARTIKEYA SHARMA: Sir, the major turning point came when the Government
led by the hon. Prime Minister, Shri Narendra Modi, opened the space sector to
private participation in 2020. ... (/nterrupz‘/ons)... IN-SPACe and Antrix became active
facilitators for technology transfer from ISRO to industry. The Government did not
merely ‘open the door’; it walked in with the innovators. As a result, India’s space
start-up ecosystem has grown from less than 10 companies a decade ago to more
than 200 companies. ... (/nterrupt/ons)... In the last five years, Indian space start-ups
have raised more than 350 million dollars and it is time now that India’s nuclear energy
awaits a similar moment of “Renaissance”. Today, our installed nuclear capacity is
around 8.8 giga watts. ..(Interruptions).. As we move towards the goal of Viksit
Bharat by 2047 and Net Zero emission by 2070, nuclear energy becomes a critical
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pillar for reliable, round-the-clock and carbon-free base-load power. Heavy
industries such as steel, cement and aluminium — all seeking to decarbonise — are
now evaluating captive nuclear power. Moreover, a strengthened nuclear ecosystem
would deliver benefits far beyond electricity, supporting cancer treatment, atomic
medicine, medical isotope production, agricultural research and food irradiation.
...(/m‘erru,oz‘/ons)... We have set an ambitious target of reaching 100 giga watts of
nuclear capacity by 2047. This transition would require something close to Rs.20 lakh
crores in cumulative investment and private capital and private players are very
important and integral part of this expansion. ...(/nz‘erru,oz‘/ons)... In countries like
U.S., 68 per cent of the investments are made by private players, in China more than
72 per cent whereas in India we are only at 36 per cent.

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by Shri Kartikeya Sharma: Shri Sujeet Kumar (Odisha), Dr. Kavita Patidar
(Madhya Pradesh) and Dr. Fauzia Khan (Maharashtra).Now, Shri Ratanijit Pratap
Narain Singh.

Need to Establish Bhojpuri language academy in Uttar Pradesh

#ft Ia-eld oA AREA - R (STRURY) - QUi 7EIGd, H S1UeT i’ TR
% 1o SITU =1 Q21 1 AipieTes A1 A S U U A IR qlerl i 37awR QT &,
Sl $had U HINT Tl, dfch 25 BRI AN Bl Apidd S A Sl
TN &1 ..(FAEF)... TR JIRAT e H301, 7 =5 AT it =1 SHEIT 1Y+ HAIGHIT
R TS B HT A T 71 519 g wH S W IR iR gatad @t Yewt ¥ iR
I8t I foh ATRE™ Ud uTdl S <21 # [IRT A YU HEl 2. Al DRIS) [Ieged
AT BT AT T4 | DI$T 81 ST 81 ..(FFEH)... STd! 541 AT | T8l SRS
g fob EARY W9 1 HALTH Tb STx el F=a1s I8 © b ol 9Rd & IR
7cel, f9ER 3R SRS ¥ dax JIamM, fislt, fifere ok AiiRe T o 1w 25
BRI A S ANT AISTYR dleld &1 I8 59 3R GBI BI 9197 Bl ..(FGIH)...
HBIGd, ATST H WRBR P AHET Teb HT LT § [ HISTYRT 379 bl Ueh dletl o1 I8l
2, 9fch I8 Ud 99g, At 3R did d&pid & aed 81 Aot iR fIgr o
WISTYRT Tl Sl A BRI &l ..(FAaLH)... J&i IP b 78 gazr H HIog_l
e ABIGH! B, lfchT WISTR] BT gad WA By S dlel IR IS H 3T ddb
DIs FAFRT rmTeH! T8l g1 A= fafdre amug & fh SR uew & $efiR a1 <aRan
SIS H U s HISTYR AIec JIBIGH! &I RATAAT B S| ..(FFEH)... TS &5
fI8R & BURT W oIdhR AT dF 50 STTUGT & 75 H gl IE IBIGH! g+ A 7 hddl
qatae, dfch Hret iR TuTel & WEIBRI 3R BATBRI DI Yeb F9 el 3R
AR AW BIch g8 fAerall &1 HReTor 81 Fh M| ..(FIYH)... Helad, HISTYRT FHIS -
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3T HHGdT o <2 & 0 3 318w qiHedT FwiE g1 8 17 fawar © & Hiergd
3fPIEH! qaide 3 SToa W STea AU 81, ATfd WISTYRT W 4797 a7 [d6 59T @ 577 5
BTH BNAT

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by the hon. Member, Shri Ratanjit Pratap Narain Singh: Shri Pradip Kumar
Varma (Jharkhand); Dr. Kavita Patidar (Madhya Pradesh); Shri Shambhu Sharan
Patel (Bihar); Shrimati Sangeeta Yadav (Uttar Pradesh); Shrimati Darshana Singh
(Uttar Pradesh); Shri Kesridevsinh Jhala (Gujarat); Shri Samik Bhattacharya (West
Bengal); Shri Neeraj Shekhar (Uttar Pradesh) and Shri Surendra Singh Nagar (Uttar
Pradesh).

MR. CHAIRMAN: Now, Shrimati Renuka Chowdhury. ..(Interruptions).. Renuka
Chowdhuryji, do you want to speak? .. (/nz‘errupt/ons)... Only on the subject, nothing
else! .. (Interruptions)... You have to speak on the subject? ... (Interruptions)..

SHRIMATI RENUKA CHOWDHURY (Telangana): Sir, the House... ...(Interruptions )...

MR. CHAIRMAN: If there is any deviation from the subject, it will not go on record.
Now, Shrimati Renuka Chowdhury. ...(Interruptions )...

SHRIMATI RENUKA CHOWDHURY: Sir, this matter is a continuation of what is
troubling the House here.” ...(Interruptions)..

MR. CHAIRMAN: Nothing will go on record. ... (Interruptions)..

MR. CHAIRMAN: Now, Shri Ayodhya Rami Reddy Alla. ..(Interruptions)..
Shri Ayodhya Rami Reddy Alla. ...(Interruptions )...

Need for a national clean air enforcement drive to address alarming air pollution in
Delhi and Visakhapatnam

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Mr. Chairman, Sir, air
pollution has escalated into one of India's most pressing public health emergencies.
...(/m‘erru,oﬁons)... Nearly one in every seven residents in Delhi faces the risk of
premature death due to air pollution, with over 17,000 deaths in the last year directly
attributed to deteriorating air quality. ... (/m‘erru,ot/ons)... The capital's Air Quality Index

" Not recorded.
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frequently remains in the "severe" category, driven by vehicular emissions, biomass
burnings, and also construction dust that is coming around. ... (Interruptions)..

Sir, a similar crisis is unfolding in Visakhapatnam, where PM10 levels have
increased by 32.9 per cent over the past seven years. ...(/nz‘erru,oz‘/ons)... Despite
allocation of Rs. 129.4 crore under the National Clean Air Programme (NCAP) for
Andhra Pradesh, only Rs. 39.6 crore has been utilised, exposing serious lapses in
monitoring, inter-departmental co-ordination and local enforcement. (/m‘errupz‘/ons)...

Sir, unchecked air pollution is now not only an environmental challenge but a
national health and economic threat. ..(Interruptions).. Sir, | have to tell you that in
India, due to air pollution, it is costing more than 3 per cent of its GDP every year.
..(Interruptions )... Thereis also major losses from higher healthcare costs, loss
productivity, worker absenteeism, and damage to the long-term health of population.
(/m‘erru,oz‘/ons)... It is a direct and ongoing drag on India’s economic growth. Sir, |
would tell you how the other major economies have handled this issue. We have to
bring in a social and political will which declares a war on pollution. ...(Interruptions)...
This meant a great deal of policy creation, enforcement around emission standards,
ensuring control on power plants, air quality monitoring and investing in clean energy
sources. ...(Interruptions).. More than specific policy or funding commitments, the
key is how this can become a national, political and social priority. One thing which is
most important is, we need to create the data. With the right data in place, we can
certainly ensure that the people in place are aware of this data and with the data,
real-time governance can happen. With this we can control the pollution.

MR. CHAIRMAN: The hon. Member, Dr. Fauzia Khan (Maharashtra), associated
herself with the matter raised by the hon. Member, Shri Ayodhya Rami Reddy Alla.

Need to establish Central biogas/bio-CNG plants in Mayurbhanj, Odisha for clean
energy and waste management

SHRIMATI MAMATA MOHANTA (Odisha):* “ Mr. Chairman, Sir, through you, |
would like to draw the attention of the House, towards the urgent need for
establishing a central biogas or bio-CNG plant in the Mayurbhanj district of
Odisha. ..(Interruptions).. Mayurbhanj is the largest, most marginalised, and
underdeveloped district in the State, with a predominantly tribal population. Its
agriculture and animal husbandry-based economy generates a large amount of

" English translation of the original speech delivered in Odia.
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organic waste daily. Due to a lack of scientific processing, this valuable resource is
not only being wasted but is also causing environmental pollution. ...(Interruptions)...

In line with the objectives of the hon. Prime Minister's "GOBARdhan" scheme,
Mayurbhanj is an ideal and high-potential district for generating green energy from
bio-waste. Based on available resources, a plant with a capacity of 100 to 120 tonnes
per day could regularly produce 4,000 to 5,000 kilograms of bio-CNG and 30 to 40
tonnes of organic fertiliser. ...(/m‘erru,oz‘/ons)... Such a plant would strengthen the
district's waste management system, ensure environmental protection, provide high-
quality organic fertiliser to farmers, and create direct and indirect employment for
thousands of youth and women. This project could prove to be a historic step
towards establishing Mayurbhanj as Odisha’s first 'Zero-Waste District' and a pioneer
in "Waste to Energy" conversion. It could become a model district for the entire
country under the "GOBARdhan Mission." ...(Interruptions).. 1, therefore, urge the
Government to immediately sanction assistance and technical support for establishing
a Central Biogas or Bio-CNG Plant in Mayurbhanj district. This initiative would ensure
significant progress in three critical areas, namely, cleanliness, green energy
generation, and local employment.

MR. CHAIRMAN: The hon. Member, Shri Sujeet Kumar (Odisha), associated himself
with  the matter raised by the hon. Member, Shrimati Mamata
Mohanta. ...(Interruptions)..

MR. CHAIRMAN: The House is adjourned to meet at 2.00 p.m., today.

The House then adjourned at fifty -four minutes past eleven of the clock.

The House reassembled at two of the clock,
MR. CHAIRMAN /n the Chair.

REGARDING MATTERS RAISED UNDER RULE 267 AND OTHER ISSUES- conto.

SHRI JAIRAM RAMESH (Karnataka): Sir, the Parliamentary Affairs Minister was
supposed to make an announcement.

THE MINISTER OF PARLIAMENTARY AFFAIRS; AND THE MINISTER OF MINORITY
AFFAIRS (SHRI KIREN RIJIJU): | am happy that all the hon. Members are sitting
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patiently. Sir, we would like to, from the Government side, propose a discussion
related to further electoral reforms which are related to the matter the Opposition
parties have been demanding. And, my specific appeal is that when Government is
ready to take up the discussion, please do not put a condition that it should take
precedence over the other matter. Another point which | would like to mention is this.
In the first Business Advisory Committee meeting, the Government had proposed a
discussion on the 150" Anniversary of the Vande Matram and that is already listed.
...(/nterrupt/ons)... So, as per the list proposed by the Government, we had sought
time for all the Listed Business. We had decided the time for three items of Business
and we decided that we will decide about allocation of time for other items in the next
meeting. In the meantime, what | would like to request today, through you, to the
Opposition Members, especially the hon. leaders of different political parties, is that
Vande Matram is a matter related to our freedom struggle, which inspired millions.
The matter related to electoral reforms is also extremely important. Besides this,
there may be many more issues which the parties would like to raise in the House,
because there are many Members who come from different States, different regions
and hence have different issues. However, considering the consistent issue on which
the Opposition parties have united to raise, -- matter related to electoral reforms --
the Government is ready to take up the discussion, but to take it before discussion on
the Vande Matram may not be appropriate. Well, now what | want to say is this.
Once the Government is ready, we will propose a date for discussion in consultation
with other Members and the hon. Chair. Please allow the other normal listed
Business to be taken up as decided.

SHRI DEREK O'BRIEN (West Bengal): Sir, | have a point of order.

st v RIS <X SN, 317 gwer sa- ST H A X201 Il S AT 3 a1 v
3BT 91 Bl B Derekji, not the first time; | told you many times, don't get over
worked out because it doesn't help anybody. My only request is: We will discuss on
the demands of the Opposition also and the Government is also ready. But please
don't insist that it should be taken up within a timeline.

MR. CHAIRMAN: Thank you.
SHRI DEREK O’BRIEN: Sir, | have a point of order.

MR. CHAIRMAN: What point of order?
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SHRI DEREK O’BRIEN: Sir, | will first tell you the rule. The point of order is under
Rule 176. More than 14 Opposition Parties want discussion on a particular issue, since
people are dying because of SIR. ...(Interruptions)... Sir, let me finish.

MR. CHAIRMAN: There is no point in that. Again you are going back to the same
thing. There is no point of order.

SHRI DEREK O’BRIEN: Sir, let me finish.

MR. CHAIRMAN: You wanted the Minister to say something. The Minister has said
something and you are again raising the same thing !

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, what the
Parliamentary Affairs Minister said is different. Whatever the Agenda is or whatever
the Agenda is put before the House, it should get priority over Rule 267. Rule 267
says that all other issues should be kept aside and the first preference should be given
to the discussion under Rule 267. That is why we have given notices; otherwise, there
is no need to give notices under Rule 267. See, it prevails over other Business. So,
keeping aside all other Business, the Government, rather the House should take up
discussion under Rule 267. That is important. That is why we request you give us
permission to start discussion under Rule 267 on SIR. And, we have every time been
telling about the Vande Mataram, and we will tell 100 times. ...(Interruptions)... Sir,
you are a hardcore leader and you know very well that Vande Mataram comes from
us, not from them.

MR. CHAIRMAN: Vande Mataram is for everyone. ... (Interruptions)... No;no. Let
him complete. One by one, please.

SHRI TIRUCHI SIVA (Tamil Nadu): Thank you, Sir, for giving this opportunity. This
afternoon, as the Parliamentary Affairs Minister told here, he called a meeting of all the
Opposition leaders and we had an elaborate discussion with him. And, as he said
now that Vande Mataram should precede, we are never of a second opinion that it
should be discussed. But, at the same time, the issue of S.I.R. electoral reform is
very serious. On 11", it has to be over and since so many BLOs are dying, we want to
discuss it. So, give priority to that. We are not insisting that it should be today.
Considering the situation of the Government, we said that we can take it up tomorrow
and day after tomorrow in both the Houses. He said that he would come back. Again,
Sir, he is going back to square one and repeating the same thing.
...(Interruptions ...
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SHRI DEREK O’BRIEN: Yes, you are not keeping your words. ... (Interruptions)...

SHRI TIRUCHI SIVA:  Sir, so, how we can... ...(Interruptions)... We have come to
represent the people...

MR. CHAIRMAN: Yes, everybody is representing the people here.

SHRI TIRUCHI SIVA:  Sir, we have come here to represent the people and their issues.
But we are not given a vent to let out our voices. ...(/nz‘errupﬁons)...

MR. CHAIRMAN: Let him complete.

SHRI TIRUCHI SIVA: Sir, we should be given an opportunity to vent our views and
express our voices. Sir! ... (Interruptions)...

MR. CHAIRMAN:  No, Mr. Siva. | am just asking him to sit down and allow you to
complete. And, then, he can raise his point. ...(Interruptions)...

SHRI TIRUCHI SIVA:  Okay, Sir. ...(Interruptions)... | am telling, through you, to the
Government that when we have some burning issue, we want to raise that on the
floor of the House because people are asking what the Opposition parties are doing.
So, kindly consider our demand, which is very genuine in nature and very serious in
nature. Give priority to that. And, for any other Business you list out, we are always
prepared to cooperate.

DR. JOHN BRITTAS (Kerala): Sir, the urgency of the matter has been underscored
by the hon. Minister.

MR. CHAIRMAN: Noj;no! ...(Interruptions)...

DR. JOHN BRITTAS: Sir, please understand....(Interruptions)... Please allow me to
say. Sir, | am referring to Rule No. 177. The Chairman is in favour of the discussion;
the Minister has also conceded that there should be a discussion on that. And, the
matter needs to be discussed because there is urgency in the matter. That is what
Rule 177 is all about. And, moreover, in the All-Party Meeting on Sunday, we had
proposed that. Now, Sunday, Monday, and Tuesday, three days have lapsed. Our
only request is that tomorrow, let it start at 2 o'clock. Let it conclude day after
tomorrow. Such a reasonable proposition has come from the Opposition. And how
can they be obdurate? ...(Interruptions)...

MR. CHAIRMAN: No; no! ...(Interruptions)...
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DR. JOHN BRITTAS: Sir, | am quoting Rule number 177. It is very clear. You
considered it. He has also considered it.

MR. CHAIRMAN: | understand that. You please conclude. The Government has
already agreed to discuss it. Let the Government decide it. They will come
back. ...(Interruptions)...

ANNOUNCEMENT BY THE CHAIR

MR. CHAIRMAN: Hon. Members, a request has been received from the Ministry of
Parliamentary Affairs for taking up the Manipur Goods and Services Tax (Second
Amendment) Bill, 2025, before the Statutory Resolution regarding the adoption of the
Water Prevention and Control of Pollution (Amendment) Act, 2024, in the State of
Manipur. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, ...(Interruptions). .

MR. CHAIRMAN: Nothing will go on record except what is listed in today’s Revised
List of Business. ..(Interruptions).. | have acceded to the request of the Minister.
..(Interruptions ).. Accordingly, the Supplementary List of Business has been issued
and the Manipur Goods and Service Tax (Second Amendment) Bill, 2025, will now
be taken up first for the consideration and return. ..(Interruptions).. Shri Pankaj
Chaudhary to move a motion for consideration of the Manipur Goods and Service Tax
(Second Amendment) Bill, 2025.

GOVERNMENT BILL

THE MANIPUR GOODS AND SERVICES TAX (SECOND AMENDMENT) BILL,

Tt sarera # o W3t (5 Ao Aie)) < wEiey, H R HRATE

"fep AR ATl 3R FAT BR AAIH ,2017 BT 3R FNET BHRA & 1Y
fA99® U ,dd AT gRTYIRT w9 H , =R faar simgl”

The question was proposed.
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MR. CHAIRMAN: Motion moved. Now, | call upon the Members whose names have
been received for participation in the discussion. Shri Harsh Vardhan Shringla; your
allocated time is 10 minutes. ... (Interruptions )...

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir,
..(Interruptions )..

(At this stage, some hon. Members left the Chamber. )

SHRI HARSH VARDHAN SHRINGLA (Nominated): Hon. Chairman, Sir, | rise today
to wholeheartedly support the Manipur Goods and Services Tax (Second
Amendment) Bill, 2025. This Bill is not just a routine legal update but comes at a very
crucial time for the State. Sir, Manipur today stands at an important turning point after
facing prolonged disturbance, economic slowdown, disruptions in trade and mobility.
The Government has been working tirelessly to restore peace, rebuild confidence and
revive normal life. In this background, the Manipur Goods and Services Tax
(Second Amendment) Bill, 2025 is a major step to strengthen the tax system,
improve revenue, help struggling businesses and support Manipur's economic
revival. | appreciate the relentless efforts of the Government for taking up both
security and economic reforms together, so that Manipur can move towards stability
and growth.

The Bill reflects the major tax reforms approved by the 56™ GST Council
meeting where the Centre and States together decided to rationalize GST rates on
nearly 375 items by merging earlier slabs into just two main slabs of 5 and 18 per cent.
This simplified structure will greatly benefit Manipur by reducing compliance burden,
bringing price stability and encouraging local businesses, especially small traders,
handloom and handicraft units, agro-processing enterprises and service providers. A
clearer and more predictable GST system will boost investment, improve tax revenue
and support the State’s efforts towards economic recovery and growth. One of the
key reforms in the previous Amendment Act enabled the State to levy SGST on Extra
Neutral Alcohol and rectified spirit. This is a major source of revenue for the State, for
a State like Manipur where development needs are high and revenue options are
limited.

At a time when the Government is rebuilding infrastructure, repairing damaged
public assets, supporting families and restoring normalcy, this additional revenue will
help us invest in health services, education, welfare and local development without
putting extra burden on common citizens.
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The earlier Act also brought much-needed clarity in tax administration. Today,
when Manipur's business sector, especially, those in the Imphal Valley, hill districts
and rural areas are trying to get back on their feet after months of disruption,
predictable timelines are essential. By clearly fixing a 42-month limit for issuing
notices, the Bill ensures that taxpayers are not harassed with uncertainty. A stable
and fair tax environment will encourage more traders to reopen shops, revive local
supply chains and invest again in Manipur.

Hon. Chairman, Sir, | must also highlight how the previous Amendments
provided genuine relief for small and medium businesses who faced hardships during
the earlier transition to GST. These Amendments have given them new opportunities,
that too, at a time when local businesses are recovering from losses; and this relief
will greatly ease their cash flow. The Amendments that are proposed are not merely
technical changes but will prove a lifeline for many Manipur businesses. Many of them
are dealing with reduced demand, disrupted markets and financial stress. Clearing
old disputes without heavy penalties will allow them to start afresh without fear of past
burdens pulling them down. The earlier GST Amendments have already helped bring
stability and confidence to Manipur's economy, clearer rules for financial transactions,
reduced confusion for banks and insurers, and making it easier for them to support
local businesses. The reduction in pre-deposit requirements has also eased the
burden on small traders and rural enterprises that can now appeal without
heavy costs.

Hon. Chairman, Sir, all these reforms are timely because Manipur is now in a
phase of rebuilding. The small industries like handloom, handicrafts, bamboo
products, agro-processing, dairy, piggery, food processing need immediate support.
With the GST Council initiating rate rationalisation in 2025 and with the relief measures
in this Bill, these sectors will get fresh momentum. By simplifying compliance, easing
financial burden and reducing litigation, this Bill strengthens the very foundation on
which Manipur's local economy stands. | must take this approach to appreciate the
Government for taking such a balanced stance, combining administrative reforms,
financial discipline, developmental initiatives and peace efforts. Even during difficult
circumstances, the Government has ensured continuity of welfare schemes, support
for displaced families, restoration of essential services, and rebuilding of confidence
among citizens. This Amendment Bill complements those efforts by ensuring fiscal
stability and smoother business operations.

In conclusion, | would say, the Manipur GST (Amendment) Bill, 2025 is not
merely a tax amendment. It is the pro-people, pro-business, pro-development
reform. It widens the State's revenue base at a time when every rupee is needed for
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rehabilitation and development. It brings long-pending relief to honest taxpayers. It
simplifies GST procedures and reduces harassment. It supports small businesses,
artisans, traders and entrepreneurs who are the backbone of Manipur's economy,
and, above all, it strengthens the State's capacity to rebuild, recover and move
forward unitedly. |, therefore, urge all Members of this House to support this Bill
wholeheartedly. Passing this Bill will send a clear message that Manipur is committed
to recovery, committed to reform and committed to fairness and governance.

Mr Chairman, Sir, | take this opportunity to congratulate you on assuming the
Chair of this august House and joining all my other colleagues earlier. | am sorry, | did
not mention this in the beginning because of the disruptions that were there, but we
are very, very honoured to serve under your able leadership. Thank you very much,
Mr. Chairman Sir.

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Thank you, Sir, for giving
me this opportunity to participate in the Manipur Goods and Services Tax (Second
Amendment) Bill, 2025. My heartfelt gratitude to the hon. Prime Minister, Shri
Narendra Modi and the hon. Finance Minister, Shrimati Nirmala Sitharaman, for
bringing this very important Bill to the House. Sir, the Manipur Goods and Services
Tax (Second Amendment) Bill, 2025 seeks to replace, through an Act of Parliament,
the Manipur Goods and Services Tax (Second Amendment) Ordinance promulgated
on 7% October, 2025. The Bill ensures seamless continuity of tax administration in
Manipur, aligning State laws with the Central GST Act and avoiding any repugnancy
with the Central law.

Sir, here are some very important points on the Manipur Goods and Services
Tax (Second Amendment) Bill 2025:- (1) Administrative stability as a pillar of
peace -- At a time when Manipur is recovering from internal disturbances, a legal
vacuum in tax administration would be disastrous by replacing the ordinances and
validating all actions taken under it. The Modi Government is ensuring uninterrupted
revenue collection and enforcement, keeping the administrative machinery steady
when the State needs it the most. The stability directly reinforces the border peace
building effort in the State that has seen 70,000 insurgents surrender and an 82 per
cent decline in terror incidents from 2008 to 2023. Additionally, with a Rs. 500 crore
contingency fund for Manipur in place, the Bill ensures that Manipur remains
physically prepared and institutionally resilient, strengthening the foundations
necessary for lasting peace and development. The second important point is cracking
down on illicit trade via ‘track and trace’. While the previous tax regime of Congress
era suffered from systemic loopholes that fuelled an illicit economy, the Modi
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Government is deploying technology-backed measures to shut it down. Through this
Amendment, the Government has inserted a new Section 148A, which introduces a
mandatory ‘track and trace’ system with unique digital markings to detect fake
invoicing and smuggling in real time. Backed by Section 122B, which imposes a strict
penalty of one lakh rupees or 10 per cent of tax payable for violation and mandating
end-to-end digital monitoring, this provision ensures strict compliance, effectively
securing the tax revenue against destabilizing networks.

MR. CHAIRMAN: Hon. Member, please conclude.

SHRI MAHARAJA SANAJAOBA LEISHEMBA: Thank you, Sir.

MR. CHAIRMAN: Dr. Sikander Kumar.

S1. Ridher HAR (Bomeret gaen) : R [91afcl H81ed, 3179+ 431 984 81 Ascayul
faret, AR ATeT 3R AT B (FERT HeNeT) fA8deh, 2025 UR diel &I AR 34T,
P olT H MU 3R WG & AT 1 &1 Blfad AHR HhHe Bl g

JUTYRT HBISY, 3R Hs, 2014 I U8l 90 & 31 AT R Ao STel o11g,
ar g9 UTed fh SS9 Y BHR <9 &I 3N AT Sp 781 ol S 99w <o A
economical and physical discipline Pl dgd HHI Qﬁ, TP Y ORUT 3 HHY 9
B HHAGR Agcd 3R FUig o7 H teHar N [T9a! aoi8 | 997 3ffde dR W)
BHGIR GaTT, b 7S, 2014 BT ST I JLRAT YT HAT ATGRUNY X5 AIGT S &
w9 ¥ U Aeh, grall, Foie siiR (i wiged aren var w301 fyefl, [ aw
f2d H &3 B B DR AT 4R DI AT & QT I DI 44071 § Tl B
feam gl

9 S-G9 WA @il Y, T9 QR ST 396 IR § 99 I8 o {6 v i
T ST T8T 81 31T 55,000 BRIS ABGISTH & HIETH | AXBR] T8I BT T4,
SIS & ATEgH A AN DI el BT 81 SHY <2 H U] 3ATg 3TR ATHIRT Bl
SRINGE ¥ e oM S9! Iolg 9 <91 3Ty dik R f&q-9-f3H 31 sgdr

T I M o ST BT U JIsHY JIR fobam T, <orfed § ds el forg 71v,
FTTepT TR 31TST <21 b |1 YRT faeq ) Hegd PR &1 ol 374 ARI 99 RS 4
e} TITARAT §9 AT & 3R MM dTel FHY, AT IY 2027 Th SHD! I Had T
3FIERAT T BT A& A T #3241 7 31 51§ FHs1e § 3 o1 arel 994,
T TY 2027 Th FHRT T TR T To! T a=ely §9dhx SR

AT UeTE FHA SN 9 9 a9, I 2025 & Gl fGad & SUed UR
SISl # 91 YEd o &1 Sl U arga] fodr o1, S siaiid 3 Rider, 2025 &1
ST BISRIa @ 56dT HIfET § vt & ugal & 5%, 12%, 18% 3R 28% &
IR FIsT Bl GeThR had 5% AR 18% & &1 wied § gRafad fear wam & Jasen
% [ 89 Searaal 1 U 9gd 991 18d el 81 34T a8, 28% Bl SIgHS] &

Contents Page t



34

[ RAJYA SABHA ]

3T 3T aTel 90% ArSaed Bl 18% DI SITHST & I AT T AR 12% i
ST & 99 Ureded Dl 5% DI SIUAST H 11 7Tl 33 HE<d YUl SfTotal TRl
P TSl DI SIYAST & 1IN | 1ex fhar 731, Il S IR ST Sigae! fan |
SN BAR SRATRTAT $1 U 95 I1 I8 el g1 W@y & oy eifieRe I
Bl 40% & She W QT AT ASTRI B SIIaHE droll, oY g4, §al, IR, T Bl
ST ¥ GT8R $HReh U 9gd TS I8 SEIRTAT bl &1 s

MR. CHAIRMAN: Please conclude. Three minutes have been allocated to you. It is
already three-and-half minutes.

DR. SIKANDER KUMAR: Sir, please give me two more minutes. ¥¥, <91 3R
SRMETNIAT 1 U 98 gl jT8d & w9 H 22 RydaR, 2025 A TR 3fR {SaTell &7
T 98 dST AI8WhI A1 HGT 43T Sfl < {311 89 q41 1 4al & b o9 sAR o= 4
SO 9 Ugal d¢ o, A1 §31 oIl & b 99 89 10% 9 50% Casd &H o1 gl |
31TST hael QI Shed & d1F H 5% 3R 18% & <o BT UTGeT fhar 1 8, 399 &4
U 98 Ji /T84 el g1 H FHSIAT § [ $9d BIRUT Udh dRW% 99T H Sial Ae1Ts $A
BT, SUHNT I, AT g, SAFCHE I, To] AR a¥Wh S8l H JISHR & 984
3 7GR UST BT 3R BART SHHAE! Ul 3R boost up B S99 U8, IR <9 H
SITHST BT HelaRrT ST8l 82,000 BRIS ST URT # off, IET TS TART SHYHS! Bl
Herell HeIdR Y 2 AG BRI BUI A HUR g8 © AR FARI SIUAS! Bl 5a7ell
BTG A 25 TIRI RIS §s ol AT Bl U faenedi 811 & 1 § qHeI g
fo SeIfed 5 I8 U 9gd g1 (Mo foram /1 g1 § $721 2Ieal & A1, The Manipur
Goods and Services Tax (Second Amendment) Bill, 2025 61 FHAT WFITY:R”I

MR. CHAIRMAN: The next speaker is Dr. Dinesh Sharma. Three minutes have been
allocated to you.

S e ™l (STR RN : AT AU FE1G 3, AT 31 dieT BT 3TawR (3T,
ERCARINCIEE R CY

AR AT 3IR HaT HY (SART FeNe) fAd9ad, 2025 & HSH H &9 |G S
& b <21 TSIl & A1 ATETh WU I IR BR 8T & IR SHH] Fad I1 1 341 $B
gl [ ugel SHD! 8.2 URAT Bl SIS BT HTET &% &l RUIC &1 3711 81 399 I8
R 81T & b &9 fa2a &1 [ T 11t A @1 gl fefea el drel <2l 4 I Yo Q9
& [T H GRNHAT §U &1 acrd H AR 7 319 FHT 151 Dl aRIGK I IAD! I D
Y B b 81 ATRIER, 3T &1 Sl FHAMRIS ATYR ATl 3R AT BR (FART
HeNe) fa8ge, 2025 8, S Jol WGl 7 aCaR, 2025 DI ! HHG & HEH
SR [ TRy T el i faergeh | gaer &I Udh Uishar 914 o
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I AT A6 2 6 89 GRET 3iR MM erawer Wi, Wi FHRAdT 3R
T JATIT & AR IR AR Bl Udh S8 AT IR UEAT Bl SWHSHAT & A1 HTH B
T B R 7T Mk, AT, ferd 3R el & &= | ST WiIfd &< X8T & — I&i
AR B & A IR 21 &, STch Yd &1 H3il U.b. e+l Sil 7 el M WbR
T 2 T ST ISP ARBR T, BT B ARBR &b FHI AT YRETT Bl IU&l Bl T
off, ST 9| dh HHAWIR g1 Jal|

MR. CHAIRMAN: Hon. Member, please conclude.

S1. faqwr et ¢ H 59 9 &1 71 hadl HA BRaT §, dieth H GHSIA § [ J1id
I P AR IR 3fR AT T2l & R R AR Heed w9 § Ui &1 dRw SIgan
31R 3MTf¥res IIT | 8l & ATATRAT BT B b ARSATDHRYN H B dTel ATH AT I
9T &1 Hehdl o

MR. CHAIRMAN: Now, Shri Arun Singh.

33U i (STR USY) : H8lgd, H the Manipur Goods and Services Tax (Second
Amendment) Bill, 2025 & H&¥ H dleT & forg weT gl

eIy, 39 [t & A1eUH A 98 W] irregularities 3R HISATgAT g 81| Sl
8ol plant 3R machinery T, IdT definition Saoll s g1 S & I1A-A1 W
provisions %, 797 AT1e09 W “track and trace’ W@ﬁaﬁwmﬁﬁu@wm
SMSCSENISIERIT

TGy, 519 § AR § AT fadae 1R aiam & fofg @e1 g7l g, 1 I8 ST
ST BTG fob < & e HAT A R el Sff BT APYR 3 febe=1 &g 8
3T B9 |9 AN A <@ o 13 RAaR, 2025 BT Y& F3i1 Sif bl GRIETGYR ST |
FRIATGYR H qIRT 81 BT 211 T87 AR & ART s | d Jer H3i1 it o1 ey | i
SISIR B e I AR § 59 Jg= H3A1 St 7 land fbar, d@ o < qamn fd
helicopter & MY F&1 ST Adhd, i weather WRTE &1 G a1 U AT YT
A A5 A&l Si 7 i fora f AR & @ 89R ©, 4 FHART SA9IR &R 38 ©, df
BHD] ST ATY| AN -1 BT b 65 fhaARIeR Bl g1 &, MY by road S, A S
HC ¥ 371 FHY SN YT H3i1 Sl | el fb S Hel 81 81, 3R 3 "er i o,
AT TRIETTYR SIGHIT, AR ¥ AT 3R I 91 B IMSHIT| U&= H31 Sil 81 g
3R S & 918 S8l 8,500 BRIS T B GRIISHISA BT R iR Igre
fepam) wioTgR ¥ qga o1 i | fAdrg 81 %81 81 AR H AN & Yad =RI 8 e
HRBR - I 1 ARG, 1 BOR 38 BR1 &b (ol Wipla &1 8, IFb oY 1,054
RIS I T BI IR B

HBIG, 9 BIUH &I ARGR Al, 99 Bdel 5.7 YRHC BRI | U1 gg= 2T,
AT qeTe H3i1 AT SIf & SIged § ST Sitae (W & A1e0H 4 377 AR &6 80
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R BRI H T F I Ugd &1 2l 3 UHR | IR WA &I, Fell 81, WP 8,
ISP foTT dt 507 HRIS B <4 &1 v I fhdl ReR 7 fHar g, 91 98 g9
WRHR 7 fHar 2|

AR H wgg! fadrd 81 3R 98] uR eMify-=aser R2, 59 fofg year w3
HIT St & Agcd | Be ABR o - Jai 4 31 St 431 §g & — [RT bg DR Bl
GO @i 37 8 1 AMYR & T -Yeb AR i, ST 8% BT Jhard ga7l 7, Iis
UehT B Al 10 AR DY S AR Hedl BN dl 5 ARG U <3| AR o WIS -I8
gIR &; I Y U1 9T, g TRBR Sh] < J&1 21 g8T AU--V National Highway
I 32 & 3R U1 39 URATSHTY 8, T8 sports center 9 38 &1 IR, H Udh el SIx
HE1 AT b 5Tq SRTSTH & U=l H w@fr SferRl 3 forar SIrgar, 99 1 daRikd gHe
ST X211 b dl 1 elTs, 2017 3R A - 22 FHaaR, 2025 €91 323011 1 J1, 2017
SOTIY &7 X271 fh T2 H 17 UhR &b 31T ST ¥, 13 cess U, octroi, VAT, entry tax
SN 3P AT ¥ I8 BHRI WRBR, AIG! Sff &l IR g, T IR SR T GcH
BREP 1 TS, 2017 A U <2 H Ueh DI &b a8 GST AN B+ b1 B4 b

Ol ARG 22 RYTIR, 2025 ST €T I8, diifdh g9 fae Seraiiyl &l
Ted el el iR &F T o1l S faemelt 9Rrel & </ fhare wéied €,
SN UR SR 7 o, Al Aral Sft 7 ol foram fh Showdt & a1 9wkt Sei 9
I3 IR, TTe TYURT B, TALT 8, 3T &I, 9l 81, fbelrg &1 1 il 81, 8% a%g
TR SR HH B BT B fhIT 3R Fvg IRGR 7 Tdh dRib I A0 48 TR BRI
Y A% Y 3R U <ETRIA] $l T8d < &l B fhaT|

ABICY, WRT 3R WY 91 Slof &1 T Bl 8, oifh 99T T81 g1 gaferw &
3MIeD! TET DI SASR T8 D AR YT G0 FHIGT BT H G- 81 Dl [ ST
BT B AXBR T, T 2014 F Y&l AR BT ST BT &% 1 R AT, ffh 3t
AR B SIS 8 IR & 31fereh 81 715 & 3R AOYR <IoT 7Y ¥ 3T 77et YT &

FHYRT HEIG, § Y: Y IR AT JeT H2A1 i BT gag 9 AT BRel
BU Y] Il FHTE DT Gl

MR. CHAIRMAN: Now, Dr. M. Thambidurai.

DR. M. THAMBIDURAI (Tamil Nadu): Sir, with regard to the GST and its
implementation, | would say that even though it was conceptualized during the
Vajpayee Government but, actually, things were put into shape during the Congress
Government. At that time, AIADMK had a different opinion about the GST. At that
time, even the present Prime Minister, Shri Narendra Modi, opposed it. But, after
assuming power, he has implemented it properly and due importance is being given
to nation’s development. In that respect, we also support it and there is no different
opinion.
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On behalf of my Party General Secretary, Shri Edappadi Palanisamy, | rise to
strongly support the Manipur Goods and Services Tax (Second Amendment) Bill,
2025. The proposed Amendments are timely and necessary to strengthen the GST
framework in the State of Manipur. These Amendments will help improve
compliance, enhance transparency, ensure smooth administration of the tax system,
and, ultimately, benefit trade and business.

Sir, a lot of Tamil people also stay in Manipur. Manipur people are also
working in Tamil Nadu. When the riots took place in Manipur, at that time, my leader,
Shri Edappadi Palanisamy, raised the issue of protecting the Tamil people and took
steps to ensure that Tamil people staying in Manipur are not affected. At that time,
Tamil leader, Mr. Moreh Shekhar, was there in Manipur. Our aim is to bring normalcy
in Manipur and we also want development there. Therefore, Sir, we support the GST
(Second Amendment) Bill brought forward by hon. Finance Minister, Shrimati
Nirmala Sitharaman. | am sure, these kinds of Amendments will benefit the Manipur
people and their economy as a whole. On behalf of my Party, AIADMK, once again, |
support the Bill. Thank you.

MR. CHAIRMAN: Now, Shrimati Dharmshila Gupta.

SN erfelten a1 ([98R):  3exuiy |Taf Sff, ueT SR b 3o+ g37 5
HEqul foet AR AT 3R AT HR (TR FNG), e, 2025 WR U AR
TG BT AT AT 21 T Al SRS & w9 4 § I8 w1 el g & I8
f4erge Hdel DR GRACT BT TXITAST &1, I8 AOYR DI AT AR BT 715
SHIE 8, T3 ol & 31 fIHTH &1 791d MR 21 W4 Uzl § aexvfiy gem #)
S w5 AT S BT SR AR A A7 31 Sft 2l vl SiaRHor it o
RIS BRAT T8l gl SHYHST S e a8 Bl AR, IR R SHRdHR
I IT STD! UG AT 3R FHIT 81 AIGT STl b GRGET Aged H I8 SIIYAS! RbH
G9d 81 U1 21 3exviid GurIfe deled, J(u d1d @l 3 g6 I Ugel § Udh I
&Sl HRATATEA G :

“gvIG] H GH 81 Al 6 G g7 Ild] &
511 9T & [o1T Tt Ipt eI VT oficil 81

qIIf Sft, EART 3merviy fa #=it #eear siadt e Wiaraor ot
BT H T8I STodT Wit TSI AT 81 H U] T arsdl g fb § f[IgR &1 91 §
3R QR STRICT & A1 I HE Febell § (b [F8R 7 SHTHST ST Seol-i1y old A
foraT 81 U)W 8l 19U G $g & 3TelT-37T YhR b BRI &b BRI AR |
rfafeaaar ok Sifeear s+t <& off, oifh 3 fIgR & R th WRd </

Contents Page t



38

[ RAJYA SABHA ]

AT & d8d B B I8 ¢l [IER | SIgHc! 9 o) 438 | [RR 3R 9ad gfg Ioi
TS 21 399 5T $ AT S, AT FShi, WRey 3R R wR arfee d e
ST T & el B

AR A2Ied, 8R4 TSIy & ude Sid g3 21 I8 SMexviig A= wIdl il
3R BN I Jfeyel AGRUY Sf.Y1. T S & ~Iged H gl 81 H 39 oY 5%
3R R qeTs A1 <1 ATE §1 S/ T DI IASG Dl FAoIed! (Al o

JHTNT ST, Extra Neutral Alcohol (ENA), SiT ¥IRTd f-HT0T BT e JAMER &, 39
R X T BT SMYBR 37F 5T TIDHR DI &1 T U8al, S B Bl IR oY,

THAT BIT AT|

MR. CHAIRMAN: Please conclude.

SN eRiElen TEE Sfl, AR7 <199 YRT 81 T 8l § SR &l w@ise didl ol gl
3SRV FHTYRT Heled, AR BT UBTS! AT Dl Y TS Al DI SR B
S99 BIC PRI, Afgerall, SURIT 3R Jarsii ol B fhar § 18 Ml 51 Uhb
Aqfgell 819 & A1d § fadt @ Pe1 g fb Sig i § dder 81 3R badi |
SHMERT, I g9 & I8 IRBIR, ST ST & foof § Sa¥ STt 8

qgIqy, I8 fagged AfTgR &I M AT YT BRI, I[oRG DI 31
JQTIT, FTITRIAT BT & T 3R TIBTT B 7T Bl 1T I3 § 596 A1 &f 59
et 1 T Bl gl

MR. CHAIRMAN: Shri Sujeet Kumar.

SHRI SUJEET KUMAR (Odisha): Sir, thank you for giving me the opportunity. At the
outset, | would like to extend my heartiest congratulations. | am looking forward to
working under your able guidance and leadership. 9X, &H TG g ol tﬁ
SIATRTAT B TR% F T 72 R At Sft @R fa<g w530 e Saryvr S o
9gd-9gd g=gdlg Ud PIC-BIfC AWR <1 de¥ fdb I Sl next generation GST
reforms IR 3T &, I8 TSI 81 ST BRIS| QLA Il Bl I BIIGT gall &, H
DT b FETENUT IRl BT a8 gl

TR, AT U QISeR &, 98 Y31 §cll I81 AT fb g AR IR 7EH B 7
TSR B BT G| AT AT, olfhd S F I S AW Giaem # A= @ia=!
YH DI T, I8 G9! FChHY 2,300 T B AT AR SIYAST BT € €+ F 8 2,300
JYY BT G 1,950 TYY &I AT &1 VAT #X QTSAR BT He+T 21 This is the benefit which

the common man of the country is getting because of the next generation GST

reforms. This Bill will align the State law with the Central GST Act and ensure
continuity of tax administration. As was mentioned, this is not just a routine update or
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not just an isolated tax reform. It is a part of Prime Minister Modiji’s larger effort to
bring stability and peace across the States and to bring dignity to the people of
Manipur. Some data have already been given. | will just repeat them. A sum of Rs.
600 crore for investment under the PM Ayushman Bharat Health Infrastructure Mission
along with Rs. 507 crore for education for Manipur is there.

Sir, Arun Singh ji was talking about the Jal Jeevan Mission. The saturation of
Jal Jeevan Mission was only 5.7 per cent under the previous Congress regime which
has now reached 80 per cent. More than one lakh houses have been sanctioned
which is 93 per cent of the target under the Pradhan Mantri Awas Yojana - Gramin.
An amount of Rs.1,054 crore has been sanctioned under the PMAY - Gramin and
PMAY - Urban in the current Budget.

Sir, as far as security and peace are concerned, 10,000 personnel have been
deployed to bring peace and stability in Manipur and 1,500 km of fencing has been
done. An amount of Rs.1,000 crore has been sanctioned for modernization of police
forces. An amount of Rs.2,866 crore has been sanctioned in the 2025-2026 Budget
to combat insurgency. Insurgency is a by-product of the long Congress rule in the
State. Today, situation in Manipur is returning to normalcy.

With this Amendment to the GST Act, administrative stability will bring peace.
When Manipur is recovering from internal disturbances, the nation does not want a
vacuum. And, this is why, by replacing this Ordinance and validating all the actions
under it, the Modi Government is ensuring revenue collection, which is an essential
component of bringing peace and stability in the development process of the State.
Stability will reinforce the broader peace-building effort. The numbers will speak for
themselves.

Sir, 7,000 insurgents have surrendered in the State in the last one year. There
has been 82 per cent decline in terror incidents in the last one year. A Contingency
Fund of Rs.500 crore for Manipur has been prepared which will ensure fiscal resilience
for the State. Some loopholes will be plugged through this Amendment Bill which will
enhance the revenue of the State. By bringing fiscal discipline to the State's revenue,
the procedural gaps, which were there, will be plugged. And the tax administration
will be more transparent and watertight.

Sir, | will conclude by again thanking the hon. Prime Minister and hon. Finance
Minister for the landmark next generation GST reforms, which have brought in
genuine Diwali gifts to crores of Indian citizens.

MR. CHAIRMAN: Please conclude.
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SHRI SUJEET KUMAR: Sir, when hon. Prime Minister said that these next generation
reforms will be a Diwali gift for you, it actually was a Diwali gift for the common man,
for the farmers, for the MSMEs, for the women, for the youth, for the middle class
and for 140 crore Indian citizens.

MR. CHAIRMAN: Please conclude.

SHRI SUJEET KUMAR: Sir, just imagine paying no GST on insurance; paying only 5
per cent GST on most of the products that we use, whether it is toothpaste or soap or
bread; paying almost nil GST on life-saving drugs; and paying a reduced GST of only
5 per cent on farm machinery equipment.

MR. CHAIRMAN: Please conclude.

SHRI SUJEET KUMAR: Sir, these are the kind of reforms that the next generation
GST reforms brought in. | will conclude by saying that this Amendment Bill will
significantly expand public services and social infrastructure in the State of Manipur.
It will help us reach our dream of Viksit Bharat. Thank you very much, Sir.

g R U dR (SR UQeN): HElGY, H Ao AR ATl SR Hel BR (FART
ARe), A8, 2025° &% FHAT H del & o ST gaTT g1 H 9 Ugel I Pl
AT ¢ b 9 fAergeh & fofq <21 o Il yer w31, 3mexvfiy s Aial Sl 2014 |
FHTST &b §1F Yo Hehed ol It o fob <21 BT Bl |l I 81, 918 U4 &1, Uieed 8l,
IR &1 AT SIRT0T 81, AP [IhTd o &7 9RT H Sl 81 78Igd, AR & A1 ]
THR o Il off| ggell, RN & WWEHRI 7 AR o [JH™ & 987 aR1 o
3T W1 AT AR, IH U2 H UG b1 TG Bl &1 $97 &1 TR B g3l =
HMOTYR 1 YT B TR of ST BT B BT §1 T8 DR P ISTHIY ATHT H 60 Al
b =TTl &1, cifdhT 3Mexviig =g Higl Sit & HAdhed - AOYR I fdhT<d bl =
SR & 1Y SIS & Hehed Bl GRT bl o= 81 5781, I81 IR 374 T 7,000 3 37
SYATEAT =1 FHYYT fHaT 3fR 3MTST 82 IR IUATE B! HSATY A 8 TS &1 IE
I AlG ] IRBR B ST 2|

HEIGY, B B AXBRN 9 99 & IR, T80T, Y4, Ufeed § W U1 -
BT B Bl Al T [TH B gRT H fth iR TATS DI T - e T TIIRI H @
BT BM B A1 d HH qaraR &b AN DI DI DI AT <d o, AT BT Sy & ami
DI IMBIDHT DI [T <d U 3R B B ARBRI -1 9 F 3G YT FAT bl WA
BT BT HTH IR 60 Y TP U YRAR BI IS & BRI [harl HAR St A
HET AT

g7 H 8195 8, urdl 99 4 Y
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I8 q91, IE HIRA B! ARPId, IT2 a1 YRS 1 AT 4Iee™ 8l, IR & AT <2y &l
HIRT D1 T § AID] Gl 37T 2V, TSI 7l A, T 3T &Y, el WIRd
T ATl TS N5 AGT ST T AR B GBI DI TG DI A% YA BT Hhod
foram 1 v TR% fAaT &) 919 HRd B 81K TH a-% < Bl Uhd iR RISl &)
BI TH IR H O] R ANTR & e DI TSI WRA & 6g H RATUT S BT B 3R
sl TR R 7 foar 8, T 98 =< A1 51 &) SRR - {6 gl

HBIGY, 3A1 Bl 81, AR | WHINTE AR M gArHor 3 g8 e

Heg H- dTeT 2l

MR. CHAIRMAN: Please conclude.

M IR U Wi S IO B RRAT M| g IRBR TR, STdl, STl St
forer anfe oot &1 § I AR BT 81 ABIGY, H UP 91 B8 B 319+ 1 DI FHI
HRATE| < H [JHT D1 gRT e TS 2

MR. CHAIRMAN: Hon. Member, please conclude.

S SR UTd R 2047 T (bR HIRT &b AU DI YRT R Bl U e odhR b
AR & AT - Hehed forar B fo:
“qvf JEGvTH Foodel VIawH,
BRI vIeg 1IN Fahe 8,
Y&l W WHYY 9IRd &,
e [ 4 81 941N,
I GG Tol 19979 9,
ST H S 5T ST HIR A

it pmafer : 2 FABHAR ATID S|

M AIRGAR ARG (ORI ) : TIRHT AR, 3MTST H AR AT MR HaT B (FART
HeNe) f9eres, 2005 & FHAT H Il & [Ty ST §3N g1 AT FHTURT Aeled,
3ot 57 f4Erge UR &9 =i PR X8 €, 98 Phdcl U deb-ild! WY el 8, dfch
AR ot Rfa, fRRar, JRen, SEn &k vfasr & 91 &3 e Yfeiie
SIS 21 H 39 fdud o1 qui aHeie vl § 8k 91 & $n orifae dearsal
DI W G P I I H AU STRIT FHAT §l BIUF DI G DI Iual
HIOTYR I AT el

A FHTIT WIS, I8 91 QX 9% $I gl 2 b AR S daaefial
ST B BIUF - GD] A % I G FHSTHR BIS ST AT| I8 T GRET BT SIS
o7, 1 AT Y&ere o1, 7 MIRYA &fd R Fder o1, 7 el b1 HIcqre o1 3R 7 &
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URETI UL 11 $9eh] YRUMH I8 g3ll fh a8i Idre g=dT, 39 @MIR Fg1, §I
AT 7 ST ST off 3R ST ST 93 3 S Bl AoTqR 81 TS| AT Sl GUR &9 o'
T 8, B 59 {39 ¥ U s W) SoT A8l uTs ot A=+ Ue= #2375 Ael S
& Agcd H AR H e YRTETRIS Jald 3T &1 AR WRGR o 98 (6T 8, Sl
HIUF B GIBR HIAT Al §%, dled qra 9 T8l Febell ATl 2008 H 2023 T 7,000
SYATSIT =1 AR fHAT 21 82 URHT 3ATcib! TS H HI BHI 375 &l ASd,
fSSTell, Tpet, JFTAT H 50 BUR HRIS BUY A 4T SATGT (12T g3l g1 $1 AT IR
9! PRIATE! g3 & 3R A1 yger oY ft T fohaT TR 81 Ugell IR YUhTEdiv ge
@1 afepdr H1 P g B AR AT 2T BT 18 IR AT &, Rifh bg ARBR
TSI SeeTer s Bl

Track and trace online AT 3TR 31dY FTYR TR HSR YR dhXAT, g
AT AIGT S B ARBR H A/ TN §1 BT &b FHI AdY IR, BRI, Thell
AT 3R IR Yoo =efd A1 9 fA899® & d8d digital track and trace @1
YOIl SR 81T TR 3iR 3Tdg SRIFRT 37d 99 a1 gTddl| ¥ drs+ 1R 10 g
BUY DT STHIAT 3R 10 IRHT SCIRTh R |l ST STQ| I8 AR Dl et 9+ AR
AT I J<h B b G2 H FIA TS HGH g ARDR IOl ¥al 81 IeN AR
YR & [T T8T R 31X M H A1 il ...

MR. CHAIRMAN: Please conclude.

3 TAHPIR A—H: 2017 b YT H GG Hh Ig DR A8 ol "I qre,
AD] [IDBTH, FahT YATH 3R g faeary”, $9 IR Jol HA1 IR AT T 31
St %1 1 Aogd R & oy fo a9 2047 ¥ ISR wRa &1 9o <@ @ §
3R AR B WY 3MfId wY A AU B & [T I8 Sl g9el1d ofl I8 5, H SHDI
AT HRAT | AR AT DI 5F | g A=A

MR. CHAIRMAN: Now, Dr. Kalpana Saini.

S1. eIl I (STIRIES) = U ABled, H TSl 99 Agayul [Gerge, AR Hrel
31R a1 B [A8TH, 2025 TR fFaR iR UIRT B &b IR BT FHT DRl 5l T
Ugel § BN AT Hare H3 Sff dor fa w30, smexviian ffer WaRe St @l
ggdTe ool g, Tl 99 &1 ATl bl & 4 W gU I8 GG qad &
THe IRId [ § I8 IRy wy 9wl I b uRERel, dRedr 3R
fread=adT, 59 THl Jedl & 991 DIs Wl B JIwAT Agd el a9 Fabelll I8
faerre g1 it fdgall 1R @1 Iavan 2

A AT HBled, AR 7 Use &S a9l H§ AHISTh-A1e g
<9l 81 U 99 H U RRR, R 3R WRINHS $HR FaRT g8] & ARl
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Afgarsil, STl T 3R Bic SelFll & foy 9gd 3maeas g1 SHd! &1 |
Y DR IR ATERONY YT Hfl, TR Al S 7 I8 Fave1 1 8

AT 9T F8Ied, SHUFE] 'Teh RIS Udh 6]’ Bl STALRUT UR TR 7,
fTIPT F&d & PR YUl BT FRATBRUN, B ART W FR>IF01, AR H Fiagr qor
RIS U8 H ATl U H I8 WgH WG SSHAl, BIC AR 3R S
ST 1 T8 YaT AT A1 & SRACH Tl 3R BR AT UfshaT 3iR Aferh
AR BN 59 [A9ge & A1Egq | 3 GUR 8111 AOYR H SIUAST &1 ufehan iR
31feres v BT, ¥ BiC AMARI, WM &R J Ay, S 8- H a9arg Sl g,
I go! ’M5d ferfll R 3R gYe o ST &1 ulfshdn uReel iR a9 s8R
S AR H Fhal JaTg FeRA AR WY ieqdwefl ol id Heril fefied
3IUTA DI AT g1 HR FRBR 7 g JHead (61 8 {dh RaxT< usTs! &3l dh
A1 JRI&T 3R A 3ATelg I Ugd Adh| 39 |G I AR DI MM
fRrar fierft, Sit a8t fawr, f1aer &Rk ISR gord & fog 98< Ag@yet 21 e
S92 AfSS wfth, ART ST IR N1 Waciad ol gl o af faem 7 sm
%@T%\, q9 IE AMAITP & b B o it gender responsive IR YTIR 3o
1 gg [qege S e 1 311 of ST 8

qHTIfe] wETed, H I8 QX el A de-r g b AforgR # whife, faer 3k
3M1erep SATHURTT TH 4 &, STd g8i BT DY a1 R SR fagaw= &l

MR. CHAIRMAN: Please conclude.

S1. HeOA1 L T HRNYT AR SHIA DI s SHoll S, faRy B 39 Al B,
ST 37 IRETR MR FHTST bl 3T of ST 4 Feedqul et (491 81 81 H I8 91 He
g 6 = gorTet 9t e Bt 2, ST 98 Rl @) gfaen, Iora giyg oiiR
GRI A & 419 el 991¢ W | I8 A9 39 S5 Bl Ao T Bl Bl
T H whifel, FRRRAT &iR 3MfEe goeei™ & oy Jgar fa<ii g o1eid Siaea §
3R I8 HeNg SUI Bl BT U Haaqul 9 2

3T H, § gF: WG TuE A7 Sff o) sexviar fam wA, st fete
AIARAY ST P JATAT DI TRISAT Bl §Y Fa+  AUE BRell g (b 59 [Jeqeh hl
aTR BT STy, A1fds AR & 3MfEes GA-AIoT, FHISS RURAT 3R fdamr arar
CIEMENINERREIRC AR RS DR RGY

3.00 P. M.

MR. CHAIRMAN: Now, Shrimati Sulata Deo.

St o 9 (AT 57T 37 S| Thank you, hon. Chairman, Sir. gl df
# AT AT BRI § (6 IS 31U AR HRT Ugell [SWheH 281 3ATST I8l UR The
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Manipur Goods and Services Tax (Second Amendment) Bill, 2025 P S fewheH
ERGI]

B8, Ygdl I § I8 Hedl AN 6 AforqR # whify amuw ey, AR |
RICYT BT BT SN, AR ¥ SolaR 81 3R AR § Mg+ 81l I8 af o
T BT Hex 8, olfp G a8l UR IIsufel 2T ¥ 83Tl &, SHIIY 89 ST S
HUR 3T &1 FSTHLT PR I &1 AR I TGS Sl 84N A18d & b AR
S wT | Afgd] YR 8, Afgarsi & forg gsl @iy ey iR AR # wifa
GIENECIY

B8, 3T § SIUAS] & 49 R il g1 Sgdc! 9re del A1 81, AR # 21,
SIS 3 81 T 4R H Bl H1 81, AR fIeq H§ 4R 81 U VA1 Q¥ &, ST8l IR qad
SYTET, 28 URYC SUHC! forar ST R8T &, Sidfd Soicn § 4l I8 27 uRU< & &,
SO 39 A9 § 89 S99 Y1 SR 31 U &1 3} Jgi o Hels 8l &l §, al
ST ST A1 HE9TTS & SR IR T 91 AR 81 dTe BIs R a1alT, Bis I B
HTH B Tl AT AT ITel] R Ybe Tell gl WIS, Al I9 IR A1 SIU|e! S AT
g1 d ST SIUHTT SR T B2 TAURE, AT Sl BIST-BICT AMBERI iR a5
S g9 UK 8, I9 IR I Sedet @ a1 AfSR &R arst AfdT 79 & SHuv W
ST 81 SIGEC] dl Tid BH BT 18T ds dioll UR I o1 O3 -8 9 g9 8l
T AT AROIT dTell St ARSI €, 5 — ge, AfSRNT, 39 wR a1 g9 I{I ke
9 BT o1 =Myl

& YS! B bR AR S IR F T 91 bR IR &, a1 90 e
FEYHY e & o 981 95d AR HAIFSES 1R ¥ Sivd] ge1 <1 a1fvl Shewe! &
ol I&f IR SN 3Mfhad &, d I&81 Y Addh! g BN, IHB] Yl Ae-oR g1 12T
T To! 919 I8 & b S Sexc a9 ©, SAfaeRic] 8, 98 3R 981 IR e |
81 81, 4 SIue) & aR H &7 gleiil?  SHude! drefid I8 IR Jod 8, IR
Sige! HfTd § IR el &I faeard # o1 St § 3R iy qafdaR o
Sl B I8l UR st AT, Shc e SiaRE St 931 81 99e H aR-aR H4 8iR
BAR dI5] ST &l b AR ST 1 B8 & b g ol P HUR Sl 18 URAT SITH]
AT, IFHI BIY, X1 BCIgUI TdI USHIIS Sl ! f$ATS o1l § 59 a1d & forg
g=IqTe <l § b 98 5 UR¥e d1 81 A1 &, IR g ol b $UR | S{IUHS] IRT &<l
SRTYI $9d S B H ARATS 98 IR S 85 &l 399 10 OIRg AfS el Wi o,
T S¥T JfFfthe fier 89R I8l & Sl Jfeardl Wisaed 8 &, 99 IR 4l
SIQEE] ST ST 81 HgRAT, ST 3ffe & HUR A 9l SHeHST g1 o1 918y 3iR
SSIhIUC, oS & HUR I W SIgES] 8T o1 @Ryl SHd A & § U

a1 3R e |

MR.CHAIRMAN: Please conclude.
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A JAdT 9: TR, H hae[s B I8! gl H ST b IR H o AR a1 diei|
NS H T BART TNHR o, Td BRI 4,000 BRIS BT ST THTAT AT, <ifh I8
3T I fretT I1 181, I8 yaT <181 81 &9 A1 o9 BIS $X 37U, I9 IS 91d 2| 3« ol
Ig1 S9c1 S99 81 AT 8, SO 89 A I & fb 98 Shudd! g9 alil &l e
TIT BT

MR.CHAIRMAN: Please conclude. ...(Interruptions)..

SNt goAdT Ia: TR, I W@ g, H 9 ST 81 bl [ Ig Sl Sigde g,
gD IR e ®I fagard # ofdx f6a1 SN Thank you so much, Sir. <7 sft
ST |

MR. CHAIRMAN: Now, Shri Ayodhya Rami Reddy Alla.

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Mr. Chairman, Sir, thank
you for giving me the opportunity to speak on the Manipur Goods and Services Tax
(Second Amendment) Bill, 2025. The uniform GST compliance and economic growth
aligning Manipur's GST with Central rules ensures seamless interstate trade, reduces
legal and administrative conflicts, and provides clarity and predictability for investors
and businesses. This uniformity encourages investment, stimulates local production,
and creates employment opportunities, mirroring the economic growth and prosperity
observed in other States following harmonized GST frameworks. These harmonized
rules, including modern compliance mechanisms like “track and trace”, help minimize
tax disputes and enhance revenue collection. By reducing compliance burdens and
ensuring transparency, Manipur can focus on sustainable development, tapping into
national economic progress and benefiting from inclusive growth that strengthens
both the State and the country as a whole.

Sir, | would like to bring certain issues to your attention, especially, focussing
on the peace and economic stability in Manipur. In Manipur, violent incidents declined
significantly over the past decades, from a peak of 740 incidents in 2008 to 97 in 2020,
and 112 in 2021. Similarly, insurgent fatalities also fell from 364 in 2008 to 7 in 2020 and
18 in 2021. While civilian deaths dropped from 28 in 2013 to 9 in 2020. However, only
in 2023, this declining trend has slowed down. As of April, 2025, there were about 260
deaths that were reported. This needs to be certainly looked into. Periods of relative
peace also clearly support higher economic activities. As seen in the trade,
entrepreneurship and local industries, conversely, during episodes of ethnic violence,
Manipur’s exports collapsed by nearly 80 per cent highlighting how sustained peace is
essential for economic prosperity and stability. Sustainable peace also requires
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addressing disparities between hill and valley regions and between majoritarian and
tribal communities also. We also need to revisit the Input Tax Credit (ITC) provisions
for tourism and hospitality sector in Manipur. In terms of critical GST issues, one
industry that urgently requires our attention and support is tourism and hospitality in
that place. | also wish to draw the attention to the pricing and compliance distortions
created by the current GST structure for textiles. We need to certainly look into it.
Given these concerns, it is important that the...

MR. CHAIRMAN: Please conclude.

SHRI AYODHYA RAMI REDDY ALLA: With all these comments and suggestions, we,
from YSR Congress Party, support this Bill.

MR. CHAIRMAN: Shrimati Nirmala Sitharaman to reply to the discussion.

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS (SHRIMATI
NIRMALA SITHARAMAN):  Sir, | wish to recognize and | am grateful to you that for the
first time with you in the Chair, | am being called to respond to a Bill. For that, | extend
my gratefulness to you. Today, we are discussing on the Manipur Goods and
Services Tax (Second Amendment) Bill, 2025. Every time the Central Government
amends the Central Goods and Services Act of 2017, we also need the States to
amend their State GST-related laws. Through the Finance Act, 2025, Sections 121 to
134 of the Central Goods and Services Act were amended. It got enacted in August,
2025. The changes have come into effect from October, 2025, and that could happen
after more than half of the States updated their GST laws. So, every time, something
happens in the Centre, the States also will have to pass. Once half of them have
passed, it comes into effect; that is how this set of change came to Sections 121 to
134 which were made through the Finance Act of 2025 and have come into effect in
October because States have passed. But, unfortunately, because Manipur was
under the President’s rule, the corresponding effect giving measures could not be
taken up in the State GST laws. That simply was in a suspended mode, and Manipur
Goods and Services Act of 2017 was not amended but it was amended through an
Ordinance. That was promulgated by the Central Government. That was done on
7th October. So, now, this Bill is coming to replace that Ordinance and the changes
which have been brought will be made permanent for Manipur's sake.

Sir, before | go into the few details which | want to Table here, | want to say a
word about the Opposition leaders, Opposition parties. Sir, day in and day out, we
saw them shedding crocodile tears about Manipur for everything. Did the hon. Prime
Minister visit? Did the hon. Home Minister visit? Did the law and order come to
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normalcy? Every time about Manipur, they will raise issues, they will voice their
grievance, total crocodile tears! | have seen it even earlier once when we brought in a
Bill for Manipur's Budget because again it was under the President's rule and the
Governor was doing it, we had to present the Budget for Manipur. Even at that time,
they did not participate in the debate. Even at that time, they did not think of Manipur
people's welfare, that the money should go to them through the Budget being
passed. They didn't think about it. Even today, when the GST benefits have to go to
the State Government because they will, otherwise, not earn the revenue out of it,
when we are trying to have an Ordinance be converted to be a regular Bill and get it
passed here to become an Act, they are not here to participate. So, all the grievance
that they voiced about Manipur, accusing the Prime Minister, accusing the Home
Minister, they are all just drama! | am ashamed to say this. | am sorry to say this.

Ul 1 el I8 I & b S Uh [SFHGRTAT XaT 3{UAHT A8yl Udb e, fordd
IHH] goic IR BIdT B, I IADI IAH MRS BT A1RY, SEH HIT ol AM1=Y,
TR I8 fquet o FIRTes &b 1Y 981 X861 &1 9 AR & critical Bills 3T €, A1 A
SART 9T I 81 ¥R, I8 THA16 a1 21 | am sorry. H 3ITUh AR I8 Ho1 arsdl g
fop TSt A S8l AR &1 ==l # 9 81 foran § I8 g7 & Wiy HEA arsdl gl

Sir, this particular Amendment is very important because it does two things. The very

important reform-based steps that we have taken in GST, include the track and trace
system. Once you do the track and trace system, which is a very big step in
administering the GST, you are able to prevent leakages and, therefore, that was one
of the things which was passed in the Finance Act of 1925. Now, we are making it
into a Bill for Manipur. Similarly, at the time of supply, particularly for vouchers, the
rules which were dealing with it are being removed so that it becomes simple and
because issuing a voucher is not actually the supply of goods or service, this change
will bring in ease of doing business, avoid unnecessary disputes at the time when the
tax becomes payable. So, that becomes a disputable point. Now, that will be
removed. There was from the beginning, a little ambiguity when we described plant
and machinery. We said, ‘plant or machinery’. The word ‘or’ led to a lot of
confusion. So, this time through the February Finance Act we have removed the
word ‘or’ and put the word ‘and’ ‘Plant and machinery” and, as a result, the ambiguity
will be removed. But again, | like to confirm here, which is for the good of the people
of Manipur, we made ‘plant and machinery’, removing ‘plant or machinery’, removing
‘or’, it is not going to be affected only from today. It will be affected from 1% July 2017
when the GST was originally for the first time brought to play. So, as a result, people
in Manipur, businesses in Manipur, enterprises in Manipur also will benefit from this
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removal of ambiguity, which the entire nation has benefited from. But Manipur has
been denied because there was no Government. Now we are giving that benefit.
Also, Sir, when there is a dispute, people are expected to pay 10 per cent pre-
deposit. We are only asking for 10 per cent pre-deposit for appeals before the
appellate authority or the appellate tribunal, even in cases where only the penalty is
being challenged. So, this keeps the appeal process consistent so that it does not
look as if we are taking the 10 per cent for appellate authority and not for the tribunal;
those confusions will not prevail. We are bringing consistency in the process and
discouraging frivolous litigation because people will just go in for some kind of a time-
buying or whatever; that frivolous litigation will be now discouraged.

And lastly, Sir, when goods are kept in a Special Economic Zone or a Free
Trade Warehousing Zone and are sold before being taken out of the zone itself, such
transactions will now be treated as neither a supply of goods nor a supply of services,
providing again the much-needed clarity and avoiding unintended consequences. So,
even before it is removed from the SEZ or the Special Economic Warehousing Zone, if
the sale happens, we will treat it as non-sale, in the sense, we will treat it as neither a
supply of goods nor a supply of services; so, there will not be any confusion.

So, these Amendments have been carried out in the Central GST Act. But
again, as | said earlier, it had not happened in the Manipur State GST because of the
Ordinance which had to be brought in; now, we are converting that Ordinance into
alaw.

Sir, there are one or two points of clarification which some Members spoke
about, which | will very quickly finish. In fact, there were 13 of them who spoke, and
some of them did raise some issues. Hon. Member, Madam Sulata Deo, mentioned
that in the recent rates, the maximum GST rate is 28 per cent. Twenty-eight per cent
has actually been abolished, Sir. We do not have 28 per cent anymore. It is not there
anymore; it has been abolished. And, items which were in 28 per cent either moved
to 18 per cent, or, if they were in goods, they moved to 40 per cent. So, there is no
more 28 per cent. And when we say ‘sin goods’, we say demerit goods, such as,
tobacco, tobacco-products. They have all gone to 40 per cent. So, that is one thing,
Sir.

Madam Sulata Deo also mentioned that essentials, like, milk, food,
toothpaste, handicrafts are subject to GST. The rates of essentials have been
reduced from 12 per cent to 5 per cent, Sir. Handicrafts have come to 5 per cent. In
fact, milk has no GST at all. It has never had. And, even now, except for that UHT,
which has a specialised package, high-temperature heating, and then it can be
preserved without refrigeration, it used to come in a specialised pack that, till you
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open it, it can remain without refrigeration. After that, if you open it, you will have to
keep it in the fridge. That used to have a rate of tax. Other than that, milk never had a
tax. Even this has now come to zero. The UHT has also come down to zero. So, | just
want to give that clarification.

As always, Members from Odisha, | can't see Sambit Patra here, he always
refer to the kendu leaves or the tendu leaves, in which tobacco is put in and it is rolled
to make a beedi. That leaf is called tendu leaf. It is collected as a minor forest
produce. Sir, | want to reassure the hon. Member that it has now come down to five
per cent, and she has recognised that in her speech. But on kendu leaves, at least
four GST Councils have met and spoken on it. Elaborate discussions have happened.
And if one State, Odisha, wants it, Telangana would not want it. We have crossed all
those stages and now we have brought it down to five. ‘Bring it down to zero!” | am
sorry to say, Sir, many requests come like that. By keeping an item at zero, where
even some input credit can be accruing to you, this will not accrue to you if you keep
it at zero. So, there is a benefit in keeping it at the lowest possible rate, which is five
percent. If | move to zero, even the little refund that you get, you will not get. So
there is a reason, Madam, that we have kept it at five. This | want to inform the hon.
Member through you, Sir.

Then, Shri Ayodhya Rami Reddy spoke about inverted duty structure. | am
happy to say that as much as work happened on rate rationalization, namely, bringing
rates down, making four rates into only two, not having four, an equal amount of work
went into correcting inverted duty structure. And, in most of the items, inversion
happened. That was because the final products were sold at, let us say, five per cent
but the inputs were being bought at 12 per cent. That difference could not be
retrieved, and, as a result, there was an inversion, but for retrieving the difference,
you had to give them refunds. | am happy to say that that inversion problem has been
largely addressed in the new generation GST which has come into force. So, | would
like to inform Shri Ayodhya Rami Reddy that the issue of inversion has been
addressed almost 99 per cent. There can still be one or two which we will address as
and when it happens or comes about, Sir.

A particular mention was made by the hon. Member on hospitality. We have
actually reduced the GST on hotel rooms with a tariff of Rs. 7,500/~ orless per night
to five per cent. Earlier, it was 12 per cent. The hotel rooms with a tariff of Rs. 7,500/ -
or less, which were earlier taxed at 12 per cent, now, they have all come down to five
per cent. This will, | am sure, make travel easier. Tourism will have an attractive point
there. And, they will have a reason to encourage tourists to take care of the rooms,
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which are at that cost. So, with these words, Sir, | request the House to pass this Bill,
because it will help the State of Manipur. Thank you very much, Sir.

MR. CHAIRMAN: The question is:

“That the Bill to further to amend the Manipur Goods and Services Tax Act,
2017, as passed by Lok Sabha, be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2 to 16 were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
“That the Bill be returned.”
The question was put and the motion was adopted.

MR. CHAIRMAN: Now, Special Mentions.

SPECIAL MENTIONS

MR. CHAIRMAN: Dr. Ajeet Madhavrao Gopchade; not present. Shri A. D. Singh; not
present. Shrimati Maya Naroliya.

Demand for starting Vande Bharat/Rajdhani Express from Narmadapuram to Delhi.

SN AR AR (e YaR): [l Heled, H JATh] 98 -agd gIars Siid
BHRAT g o SITIT 3T IR SeoiRkd IR dier BT TR YT [T 51 H TRBR BT &1
HEg U9 &b THGTYRA (BRATETR) RTel $1 3R MHia BT Ared gl THaTgRA A
gfcrfe ISt A § AT 1o T3 faeel B 3R AT B &, odfb 39 A1 UR
BT W Aef, YR BRe 31 g 2o oY 27 vt &l 7, s¥fere gt & arfai
DI HIUT AT STRAT BIDHY AT AT TSl 7, N FHYI IR g9 I BT JHA
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BT 21 9 &5 Bl SId] o FHI F I WIRd 3F1aT ISigri oIt st Ud R ¢+
HaT B AT B T2 21 I8 GIaem B, Abuen i, raRar sik gt |
& forg 984 =1fdre a9 Bl

ARGy, § TROR I 39 91 & PRI & oy Mg ol g f6 Tieyed 9
faoell & dra At 98 9RT AT ST UaRIU o YR bR Bl eI (R
STIY| §A¥ THaT |TeT &3 & SlTE] A1 bl G I s |

ARGy, § TRER A 39 AN IR AHRIHS HIRATS (o AU Bl gl

MR. CHAIRMAN: The following hon. Members associated themselves with the
Special Mention made by Shrimati Maya Naroliya: Dr. Sumer Singh Solanki (Madhya
Pradesh) and Shrimati Sumitra Balmik (Madhya Pradesh),Dr. Kanimozhi NVN Somu;
not present. Shri Maharaja Sanajaoba Leishemba.

Demand for Inclusion of 'Sanamahi” as a Separate Religion in the Census of India.

SHRI MAHARAJA SANAJAOBA LEISHEMBA (MANIPUR): Sir, the Manipur
Legislative Assembly, through a unanimous Resolution adopted on 5 August, 2022,
had urged the Registrar General and the Census Commissioner of India to include
Sanamahi as a separate religious category. This Resolution reflects not only the
collective voice of State’s elected representatives but also the long-standing
sentiments of the Meitei/Meetei community for whom ‘Sanamahi’ is an indigenous
and ancient faith with unique religious practices, rituals and cultural heritage.

Despite repeated appeals from scholars, civil society organizations,
community leaders and religious boards or authority like Lainingthou Sanamahi
Temple Board and Uttra Shanglen, Sana Konung, etc., the absence of an
independent enumeration code for Sanamahi has led to misrepresentation and
dilution of the religious identity of its followers. Thousands of individuals continue to
identify with Sanamahi in practice, yet have no appropriate category to record their
faith in the Census Schedule. Recognizing Sanamahi as a distinct religion would
ensure accurate demographic representation, safeguard cultural heritage and uphold
the constitutional principles of religious freedom and identity.

So, | urge upon the Government to include ‘Sanamahi’ as a separate religion in
the Census of India and issue a clear directive to the Census authorities accordingly.
Thank you, Sir.

MR. CHAIRMAN: Shri Ramji Lal Suman; not present. Dr. Fauzia Khan; not present.
Shri Mahendra Bhatt.
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Demand to confer Bharat Ratna award to Gaura Devi ji, the leader of
Chipko movement.

M AEE WE (STRIES): #8Ied, RT3l Sff STRIES & WA 998 FHlell o
SireiHs faer s & il w1a &1 Wifear ST &1 arior afgar off, R erm
Sitae Bl § GYaRuT WRe0 & g “fyue! Siela & Fo3rd & il g
3fiarer fEATer & # g5 U9 UR 3iR US| &1 BTy & RIch A1gerih g1RT gall &
ST A ST TG T ATI AT 5 gl & 51 99 Ul 81 1Y &

eIy, TRl 2T & ol IS feraeh! fiaier 26 AT, 1974 D1 59 AT &3 |
TR B3N AT| 5T Ul Dl BIC dTel SHaRI §RT US DI & (o7 HOIGRI bl WSl 1T
oT, T TRT <l Sl B Aged H Aoy 71 U1 9 frueh 151 78I $l Ui ®l dbres
Y U8l I PICT ATY|

$9 JATQIeT Bl IS BT 9RT Algd YUl gi>AT 1 G1l FIue! Aicrer 7 <21 4
UGTERU] ARETUT bl g1 el &1 41 3R I8 3fiale 4Rd & fedrad, deicd,
RIS J27 fI8R 11 T el TR11 §9 3TaIe &1 81 URUH a1 b dchlele
HIRT WRBR 7 15 GV| e FATTN ohT H U e ol guid: ufreferd & faa

“Rraep! eI TMRT <dl St & Hos! B1 el 81 STl Udid & forg fbd=
AT &, I8 914 34 3faler & A d ffed g, o oe1 T s

“[erqep] S16%] ¥ 7 BTV T&T, YETS! bl FHIT 319 7 [T Gl

qgIey, § AROR A AN Bl § b g9 A8 A9l Bl ARUNIRIT “HRd X1 4

FHET fobar STyl

MR. CHAIRMAN: The following hon. Members associated themselves with the
Special Mention made by hon. Member, Shri Mahendra Bhatt: Shri Amar Pal Maurya
(Uttar Pradesh) and Shrimati Rekha Sharma (Haryana). Dr. Ashok Kumar Mittal — not
present. Shri Lahar Singh Siroya.

Need for balancing heritage preservation and tourism promotion

# X Rir RIRME (i) : IuRH, A18d 3MTUhT 98098 WHId | HICh B
B: BRIS STl DI aR I IHT FfA-E JR W
Sir, | bring the attention of the Government to the critical state of our national

heritage, exemplified by Hampi, the magnificent "open-air museum" and a
profound testament to the Vijayanagara empire's glory. Following the hon. Prime
Minister’s recent call to citizens to visit 25 heritage sites, we must urgently balance
tourism promotion with effective, long-term heritage conservation.

Recent media reports highlight serious concerns at Hampi. Unchecked
vegetation on monuments, stalled restoration work and an expert vulnerability
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assessment raise doubts about the adequacy of current management by concerned
agencies. Recent interactions with experts, following the launch of a publication on
Hampi underscored the deep concern for its preservation. Our irreplaceable cultural
treasures demand a sustained national commitment. Excessive, often
unruly tourism, directly causes heritage degradation. We must consider international
best practices, including regulating or limiting tourist numbers at critical sites during
peak periods.

|, therefore, urge the Union Government to mandate the Archaeological Survey
of India (ASI) to urgently devise a comprehensive, national-level formula to actively
and sustainably balance heritage preservation and tourism management across all
our heritage sites. The Government must also launch a sustained national campaign
to educate citizens on the profound value of our heritage and the vital importance of
its preservation.

Hampi is a jewel of Indian history. Its protection, and that of all such sites, is a
paramount national and global responsibility. Let us act now to ensure that the
magnificence of our heritage endures.

MR. CHAIRMAN: Shrimati Rajani Ashokrao Patil — not present. Dr. Dinesh
Sharma.

Concern over cybercrime and its profound impact on poor citizens

S faqer ol (STR USY) : ABIGY, Aebheilh! UATIel o SA1ef- A1 AIgaR URTE] BT
TR FAR o7 e R Ak 991 1 21 S8l f$iTed ofa iR 3ifFars+ |t 3
ST 1 ARl I91T &, gai ATgaR AURTERT b [Ty ANT Bt G STFhRT gRI]
3R I MM JHar Ugarl A &1 11 &l {BRET, ugas & 9, siiarg
3T SR BfhTT S 7RI A Bl b &l §9h BRU ANIRG, [q¥Hy TR 3fR
THD B F BH STTHS ART, TS THAM BT RIEBR 81 2 T U AR 370+ Hgd
&I HATS FSfTe Al # FRIAT @ &1 a4 S 8, offdh 1uala STHaR &
HRU] ATgER AR BT RIBR &1 SN 2

ATSER GRET & AT H IR G P AN, ST SEIIT Bl GRefl &b IR H YR A8
J gRFYT TE1 2, IURTRT & forg S RIeBR 9 S 81 39 forg foredt oft ave ot
3Tt &Tfey Uh YR IreTd Bkl 8, 199 SavA1 S o1 B 81 a1 81 396
3T, TSTee 3T S Al | T TR ANTRS] Dl AfeTdH FARISI BT FHAT
HYAT TSl B, Sl S9d folv AFRIb 3R 3 Fdhe bl BRI g9d] Bl AT
3URTET B! G W YT+ 8 $© Aeaqul G 59 UHR &l U, ASaR GRE
BITAT Dl TR T SI1Y, TAMfeh TR 3R fRfered TR Bi e gfead el dab|
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ORI, TR g o fo7 fEfTed oiFiae &1 Ufshar I)dl g91g SIY 3R Aigar His &
il SIFTwahdT 119 IR TR R d% Ygdls oYl IHRT, R Yoy Bl d18aR
3TORTY I RIS & oy uRRrfard fovam SIg 3R 39 ATl § TRIdl &1 [T 5q
fereIy graem geed fey Sl

H ARBR I 3RIY HRAT § b TRIg ARTRST D1 GReT vq fefofee gram )
JATHHT 3(TIITDH haH 33T MU

MR. CHAIRMAN: The hon. Member, Dr. Sumer Singh Solanki (Madhya Pradesh),
associated himself with the Special Mention made by the hon. Member, Dr. Dinesh
Sharma.

MR. CHAIRMAN: Shri Raghav Chadha; not present. Shrimati Rekha Sharma.
Demand for gender-safe smart public transport for small and medium towns

SHRIMATI REKHA SHARMA (Haryana): Sir, | draw attention of Government to a
fundamental requirement for women's empowerment and economic participation, the
need for safe, reliable and modern public transport system in India's small and
medium towns. While metropolitan cities have seen improvement in bus fleet, metro
services and surveillance systems, thousands of women in Tier-2 and Tier-3 towns
still face daily challenges simply in commuting to school, colleges, workplaces,
hospitals or markets. | humbly demand the creation of Gender-Safe Smart Transport
Network across such towns. These need not be heavy infrastructure projects, but
they can be practical, affordable and quickly implementable. A key component of this
initiative should be electric minibuses fleet, which is ideal for narrow town roads,
ensuring frequent, reliable and low emission mobility from early morning to late
evenings. Equally important are small safety features, including GPS tracking, linking
to a public dashboard, CCTV surveillance inside buses, and at major stops, panic
buttons connected to centralised control rooms and live tracking mobile apps for
women passengers. Many women hesitate to use public transport after sunset
because bus stops are poorly lit. Solar-powered LED lighting, CCTV-enabled shelters
and clean seating arrangements can make a significant difference. Transport planning
must also consider women-focused routes and timings, covering girls' colleges,
nursing institutes, industrial areas and marketplaces with reliable evening return
services. Additionally, employing women as conductors, supervisors and control
room staff will enhance confidence and create dignified employment. Safe mobility
strengthens women's access to education, employment, entrepreneurship and social
participation. | urge the government to look into it.
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Demand for improvement in the run timings of train in the South Eastern Division of
Indian Railways

SHRI SAMIK BHATTACHARYA (West Bengal): Sir, Indian Railways has made major
progress in safety, passenger facilities, cleanliness and modernisation under the
leadership of our hon. Prime Minister. West Bengal has also benefited greatly
through new services and better infrastructure. However, passengers travelling on
local and express trains in the South Eastern Division Headquarters at Garden Reach,
Kolkata, are now facing frequent delays, cancellations and disruptions. These
problems occur due to infrastructure work, technical issues and other operational
reasons. The Division handles important routes connecting Kolkata with major cities
like Mumbai, Chennai and carries many tourists, patients and long-distance
travellers. People from West Bengal as well as neighbouring States - Bihar,
Jharkhand and Odisha - depend heavily on these trains. These repeated disruptions
cause serious inconvenience, especially to the patients travelling for urgent medical
treatment. Although officials in the Division are trying to manage the situation, more
focused intervention is needed.

Therefore, | request the Government of India to kindly look into this matter and
take steps to improve train punctuality and operations in the South-Eastern Division at
the earliest.

MR. CHAIRMAN: Now, Shri Tejveer Singh.

Concern over rising pollution in Uttar Pradesh

# doER  RIE (STR U<w0): 99Ul 7BIey, H §RGR &1 & IR I el H 81 &
HEMT § ggd arYg IGUUN AR STl Y&g= I I R FAIRTIT Bl AR MhNT BT
Tl gl ST &b YT R RIS, AT, MSTATEIE, BIYR 3R HS TR 2
& 3D T BRI B T 4 A Bl X2 &1 WRI arg el 7 dpacl Al &b
TIRRY B THTAT B B! &, Sfed e fafafer, foereat, aRag iR Seoitad
R ) TERT IR S Y2l g1 P A1 &I, Fs &A1 # HIdol gIeHe e &I &l
AT &, STafd el R &1 g FRARN iR Yol &1 AR g8
fRIY T TR 971 8T 81 UgWYT FRIF0T & 3§ da-iia! IR Ude | Sl Him
AT 377§ &, [OTTch BIRUT FERI Bl 11T T R T a1 Ugd U7 3! 5l

3d: H AXBR A THH Y $© HEH Sol &I JAqRIY Hal gl Jgall,
UG- YT T8l H e ga1 GHZdd B & [l Ueh YHTd! iR AHAGE ‘Tl
QIR YR WA AT (bt SI1Q; SR, SR RIS MR 3R SIS AID)
B Bl FIRTN & foy ga faeiy gerss wenfid fram S11g ofR iRy, qoter |verm
3R a9 STel AaI Bl ge1d1 o1 & foly IrsIaTd} 1T Tefra vl
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3T H, H WRBR ¥ ATUE Bl § b IR YW Bl TR ARl b1
FHTYT WA &b LR UR AT SY, TMfs ARTRDI Dl T gal 3R JRIET STt

SYTE] Bl b

MR. CHAIRMAN: Now, Shri Sanjay Seth.

Concern over MSME exporters affected by the U.S. Tariffs

3 Ao Ao (SR UK : UMY ARG, A1 e H3l Sl & <Igd H Micro,
Small, and Medium Enterprises (MSME) &3 =1 31qdYd ATl &1 &1 31T 'Sed' 3R
‘I AR UITe W 6.5 BRIS W 3D gHIAT USiiahd &, T I H 28 BRI
ST T IASHTR AT 81 <91 & SIS H 30 IRIC 9 379 3R YaRIUIcH H 45 URAT
3 31frd B TRITR] G 1T T Harex 31T '"TIhRid YRT' & Hhed BT 31 9a1
Bl 8l WReR gRT "Nvq fagasai’ iR PMEGP SIRil IRl & #1egd 3 Bic
ST B S FETIT & S &1 B, 98 AR §, ol aa9™ | MR$T gRT
SITY 71T 50 TR¥E SRW & BRI AR MSMEs U 'Liquidity Crisis' T ATHAT &R I8
%\'*I Textile, leather 3R handicraft ST labour-intensive sectors T AT TETAT ¥ T
2 3R cash flow YT TRE b AT 21 I 4 90 a1 F 31 bl q¥1 BIH & BRI
B3 BICT SHISTN b WId NPA BT BIH & HIR R &1 Hhe Bl THRAT DI & U
dJchTel SfhT T Bl AT &, $HTY IR IRGR 3R RBI A fa95 e & fh
9 Hhe &b FHE B UP Unified Relief Measure a1 fhar ST, 5y #ieqs &
RBI 3 Wi @ elY One Time Forbearance (fI=1Y 8¢) U &Y, fSia! fhed SR
& BRI B! T, dlfds 9 NPA T I+1 1 81, Faidei &I working capital &1 g%
g9 & foTT 'Interest Subvention Scheme' 3R 'Repayment Moratorium' @1 dchTdl
9Td | AN (61 SY1 IS G9 Ed MSME Sl B I8 A1fd e e T,
Al 9N 28 BRIQ ISR RIAI e 3R I 'fIBRid HRA' & oled | (YT JITar
<o T2

MR. CHAIRMAN: Next is Shri Tiruchi Siva - not present. Shri Sant Balbir Singh- not
present. The House stands adjourned to mest at 11.00 a.m. on Wednesday, the 3"
December, 2025.

The House then adjourned at forty -six minutes past three of the clock till eleven of
the clock on Wednesday, the 3¢ December, 2025.
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